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LEGISLATIVE ASSEMBLY.
Friday, 2nd April, 1937.

The Assembly met in the Assembly Chamber of the Council House

at Eleven ¢l the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair,

DISPLAY OF FLAGS OR EMBLEMS ON THE TABLES OF IION-
OURABLE MEMBERS WITHIN THE ASSEMBLY CHAMBER.
»
The Honourable Bir ¥rank Noyce (Leader of the House): Sir, T rise
to a point of order. I see—as you will see, Bir,—certain emblems on
the Benches opposite. I bring this matter to your notice with a view
to your deciding whether they should he removed or not.

Mr, Bhulabbai J. Desal (Bombay Northern Division: Non-Muham-
madan Rural): With very great respect 8ir, I do not see any point of
order. Any person is entitled here to come in any dress he likes and
represent any emblem he likes; and if my Honourable friends on the
other side are sc highly offended, they will hear of it more at 4 o’clock.

Mr. President (The Honoursble Sir Abdur Rahim): As regards dress,
the Chair entirely agrees with the Leader of the Opposition and if Members
stick anything on to their dress, the Chair would have no objection. But
no flags should be placed on the table. (Members on the Congress
Benches then put the flags on their persons). The Chair has nothing more
to say.

———

MEMBER SWORN.,

Mr. George Richard Frederick Tottenham, C.S5.I., C.LLE., M.L.A.
(Defence Becretary).

QUESTIONS AND ANSWERS,

RECRUITMENT OF DOMINION SUBJECTS FOR THE DEFENOE Forces or INDIA.

822, *Mr. M. Asal Ali: (a) Will the Ariny Secretarv state the exnct
nature of the information which recently appeared in the press regarding
vortain questions and answers in the Parliament relating to recruitment for
the Defence Services in India?

(b) Are Government actually thinking of bringing Dominicn troops, or
Dominion subjects into the Defence Forces of India?

(c) If the reply to part (b) be in the negative, on what authority was
it said in the British Parliament that Government were thinking of recruit-
ing Dominion subjects for the Defence Forces of India?

.(d) Are any Dominion subjects at present employed in the Defence Ser-
vices of India? If so, how many, and in what capacily ?

( 2553 ) A
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Mr, G. R. F. Totlenham: (u) I can add nothing to the press reports
on the subject.

(b) No.

(c) It appears that a passing reference was made in a debate in the
House of Commons to the purely hypothetical contingency that in certain
ciroumstances it might be necessary for His Majesty's Government o
form @& Foreign Service Army, as distinct from & Home Bervice Army,
a certain number of recruits for which might be obtained from the Domi-
nions. There is no proposal to recruit Dominion subjects for the Defence
Forces of India.

(d) A few Dominion subjects are probably serving as officers hoth in

the Indian Army and in the British Army in India. I eannot give the
exact numbers.

Mr. M. Asaf Ali: May 1 know whether any Indian nationnls are ein-
ployed in any of the Dominions?

Mr. @G. R. F. Tottenham: I would require notice of that.

AOCCEPTANCE OF TENDERS FOR THE SUPPLY OF CoAL To STATE RaArmLwavys.

823. *Pandit Lakshmi Kanta Maltra: () Do Government still adhere
to the principle stated by the Honourable the Commerce Member in reply
to starred question No. 1172 of Dr. P, N. Banerjea, on the 12th March,
1936, that in accepting the tenders for the supply of coal to State-managed
Railways one of the considerations is ‘‘the distribution of the requirements
over as many collieries as possible consistent with the quality of coal and
economic prices in order to keep as many collieries working as possible
during the current depressed state of trade?’’

(b) If the answer to part (a) be in the affirmative, will Government he
pleased to state what are the present economic prices of different classes
of Loco coal?

(c) Is it a fact that Government have this year allotted much less than
the usual quantity to the collieries who quoted same rate? If so, why?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. .

(b) Economic price is dependent on quality and other factors and
cannot be established for coal by classes.

(c¢) The answer to the first part is in the negative. The latter part
does not arise.

GRADES OF CoAL FIXED BY THE INDIAN. CoAL GrabING BOARD.

824, *Pandit Lakshmi Kanta Maltra: (a) Will Government be pleased te
state:
(i) whether the Chief Mining Engineer, Railway Board, is the Presi-
dent of the Indian Coal Grading Board;

(i) whether the officials of the Chief Mining Engineer’s Depart-
ment take samples from different collieries for grading pur-
poses; and

(iii) whether the grades fixed by the Grading Board are accepted and
adhered to by the Railway Board at the time of accepting
the coal tenders; if not, why not?
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(b) Will Government please state whether at the time of accepting.the
coal tenders the Railway Board make any distinction between graded and

ungraded coals?

The Honourable Sir Muhammad Zafrullah Khan: Information is being
collected and will be laid on the table of the House in due course.

CHANGE IN GOVERNMENT'S POLIOY REGARDING PURCHASE OF COAL.

825. *Pandit Lakshmi Kanta Maitra: (a) Do Government change their
policy regarding their coal purchase from year to year? 1If so, is the same
made known to the different coal trade organisations before the tenders are
called for? If not, do Government propose to consider that the trade
should know it beforehand? Y

(b) Ts it the practice of the Railway Board to group together different
collieries producing more or less same quality of coal for the purpose of
determining the allotment? _

(e) Ts the grouping changed from year to year? Is it a fact that
in such grouping, coals which were considered for years as inferior to
some nre apparently grouped with hetter quality of coal and allotted larger
quantities?

(d) Are the Railway Board prepared in future to arrange to supply the
different coal trade organisations, before the tender is called each vear, the
list nf such grouping of collieries made by the Board at the time?

(¢) Are Railway {reight and tollage taken into consideration nlong with
the rates tendered at the time of accepting coal tenders? If not, why not?

(f) Are the Railway Board prepared to issue instructions that simultane-
ously with the issue of letters of acceptances, a complete list of accepted
tenders be furnished to the different trade organisations?

(g) Will Government state whether they consider Jote Dhemo and
Jote Janaki class of coal as equal in quality in comparison with Jambad -
and Kajora quality coals?

The Honourable Sir Muhammad Zafrullah Khan: Information is heing
collected and will be laid on the table of the House in due course.

COAL TO BE PURCHASED FOR THE EAST INDIAN AXND EASTERN BENGAL
RAILWAYS.

826. *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
te state what quantities of coal they propose to take from the Railway col-
lieries for East Indian Railway and Eastern Bengal Railway, respectively,
during the year 1037-38?

(b) What quantity did they allot for those Railways during 1986-37
from the Railway-owned collieries?

The Honourable Sir Muohammad Zafrullah Khan: (a) and (b). 7he
Eastern Bengal and East Indian Railways have been allotted 60,000 and
840,000 tons, respectively, of steam coal from railway collieries for 19868.87

and 1987-88.
A2
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ExriryY OF LEASES OF Niztl LANDS IN CERTAIN AREAS IN DELHT,

827. *Seth Sheodass Daga: (a) Are Government aware that the lease
of certain nazul lands in Bhandani Mohalla, and other areas in Paharganj,
Delhi, expired some years ago, i.e., in 1924—28"?

(b) Are Government awarc that since then the lessees have been re-
questing the authorities for the renewal of leases without avail?

(¢) Will Government please state if any fresh allotment of land.in thal
ares to any individual or parties has been made since 1928?

(d) Will Government also please state if any leases for plots of land
in the area were renewed at all during the period? If so, how?

(e) How many applications for renewal of leases from this ‘erea are
still pending with the Nazul Office since 1930 and why?

(f) Besides other conditions attached to such lands, what rate of rents
used to or is charged for these plots of lands before and after the renewals?

(g) Are Government aware that in the'case of renewals, Government,
like other landlords, have been slightly increasing the rate of rents to a
maximum limit of cent. per cent.?

(h) What rate of increase ift rents on renewals have Government heen
levying in the past?

(i) What rate of increase in rents they propose levying on the tenants
whose applications are still pending and the leases have not yet been
renewed?

(j) Are Government aware that it is proposed to increase the remt to
the extent of four times the rent charged at present in the case of these old
tenants also? If so, why and on what grounds is this going to be done?

(k) Will Government state how  this increased rate of rent compares
with those plots of land which are now being allotted by the Nasul
Department, Delhi?

(1) What are the reasons for making distinction in the case of these
old tenants only and charging them at such an abnormal rate?

(m) Do Government propose to see that all tenants are treated aliks

and charged only reasonable increase in the rents after renewals of their
leases? If not, why not?

Sir Girja Shankar Bajpal: Enquiries have been made and the result
will be communicated to the House in due course.

ALLEGATIONS AGAINST THE CusTOoMS AUTHORITIES IN CUDDALORE.

828, *Mr. 0. N. Muthuranga Mudaliar: (a) Are Government aware that
during a religious festival on or about the 25th February, 1887, when seversl
deities were taken to the sea and when thousands of persons were gathered
there for worship and holy sea bath, in the seat at the Cuddalore New
Town, the customs officials seized from the person of some of the people
gathered there their wearing apparel, namely, saries and upper clothes,
indireriminately in spite of protest?

() Ts it a fact that on or sbout the 10th Match, 1987, the customs
offieials searchad the Government Girls’ Hindu Hostel, Government Girls’
Chriatian Hostel and the residence of one Rukmani Ammal, musie mistress
in the Government Girls’ School, Tirupappuliyur?
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(c) Is it a fact that the search in the Hostels took place between 8 e.u.
and 8-30 p.M. and that an inventory was prepared of the articles weized.
at about 9 p.m.? '

(d) Is it a fact that the matron and the girls residing in the hostels"
were practically kept imprisoned in the hostels with no one to assist them
or tender advice to them? Will Govern:nuut please lay on the table of
the House a list of the articles thus seized?

(e) Is it a fact that the customs party left at 9 p.mM. and again returned
at about 10 p.m. and took statements from the girls residing in the hostel’
and this went on till late after midnight, that is, about 1-30 p.m.?

(f) Are Government aware that great inconvenience and mental worry
and anxiety had been caused to the girls in the hostels by the action of

the customs party? :
(g) Under what provision of law did the customs authorities seize
wearing apparel referred to in part (a) above?
(h) Is it a fact that the customs authorities in Cuddalore are séiziug

even vegetables and other perishable articles when they are brought inta
British territory from the French possessions?

(j) Are Government prepared to consider the advisability of issuing ie-
structions to the customs officiale— '

(i) that persons carrying things for personal use and household
consumption at a value not exceedings Rs. 15 should be
allowed freely without being subject to customs duty; and

(ii) that vegetables and other perishable articles should on no ag-
count be subject to any duty? '

The Honourable Sir James Grigg: I amn making enquiries into these
matters.

Mr. T. 8. Avinaghilingam Chettiar: May I know, Sir, whether we will
be allowed to put supplementary questions later on?

Mr. President (The Honourable Sir Abdur Rahim): After the inquirics
are made, if the Honourable Member wishes to find out anything more,

he can.

REPRESENTATIONS TO THE UN10N GOVERNMENT OF SOUTH AFRICA ABOUT THE
ANTI-ASIATIC BILLS.

820. *Mr. O. N. Muthuranga Mudaliar: (a) Has the attention of (Jov-
ernment been drawn to the cable published in the Hindu from its Cape
Tcwn correspondent, dated the 16th March?

(b) Is it a fact that the Government of India did not make any re-
presentations to the Union Government about the Anti-Asiatic Bills pend-
ing before the South African -Legislature? o

(c) Did Government take any steps in the. matter-aftey the budget cut
motion was passed on the 8th March, 1987, regarding Indians abroad ? _1f
not, why not? B
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Sir Girja Shankar Bajpal: (a) Yes.

(b) and (c). No. The Government of India informed the Union Gov-
ernment of their opinion and of the opinion of the people of this country
towards the Bills, both before and after the debate on the 8th March, 1937.

Mr. 8. Satyamurtl: May I know what the latest position is, with
regard to these Bills which have been reierred to a Select Committee by
the South African Parliament?

Sir @irja Shankar Bajpai: So far as we know, the Seleeb Committee
has not yet presented its report.

-

SHORT NOTICE QUESTION AND ANSWER.

‘ProTECTION OF THE LIVES AND PROPERTIER DF INDIANB IN ABYSSINIA,
Aty e
8ir Muhammad Yakub: (a} Ate Government aware that the busmess
"of British Indians in Abyssinia is ordered to be closed by the Ttalian Gov-
ernment, specially the firm of G. N., Muhammad Ali, & Co., who have
invested enormous sums in business and have stock in trade of a very
large value in Abyssinia, is about to be confiscated by the Italian Govern-
ment and also the lives of the proprietors of the firm are in great danger?

(b) What steps, if any, have Government taken to protect the lives
and properties of the British Indians in Abyssinia?

Sir Aubrey Metcalte: (a) The Government of India have received offi-
cml information that the firm of Messrs. Muhammad Ali'sat Addis Ababa
and also their branches at Harrar, Dire Dawn and Jijiga received orders
a short time ago from the Italian authorities that thev must close thair
business immediately as the firm was being. expelled from Ethiopia.
Government huve no information either as to the confiscation of the firm's
property or as to the lives of the proprietors of the firm being in danger,

(b) His Majesty's Represent,atave ab Addis Ababa immedintely. reported
the facts to His ’\iajest\ 8 Government and also asked the Italian authori-
ties for more time to be given before these orders were carried cut.
His Majesty's Government at once instructed their Represenfative at
Rome tu enquire of the Italian Government the reason for this action.
No further information has been received, but I am informing His Majesty's
Government by telegram of the interest taken in the matter in India and
am asking for further information.

Sir Muhammad Yakub: Tn case the Italian Government do not
respond to the representation of the British- Government, do Government
propose to take retalialive measures against the Itahan Government by
stopping totallv the import of Ttalian goods into this countrv and by
expelling the Italians from this country and closing down all their firms
and other business concerns in Indin?

8ir Aubrey Metcalfe: That, Sir, is a hvpothehcai queshon which vou
have already diséllowed.

. m&lt Lakshmi Kanta m May I know if the Ttalian G-ovarnrnet;t
‘has been given to understand that thm order should be withdrawn?
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Sir Aubrey Meicalle: 1 have given all the information in my posses-
sion, and I am not in a position to add anything to it.

Pandit Lakshmi Kanta Maitra: I understood the Honourable Member
to say that the Italian Government has been asked to give a litlle more
time to give effect to this order. I wanted to know from the Honourable
Member whether the fact that this order is illegal has been brought to
the notice of the Italian Governmentu and if they have been asked to
rescind that order. Have the Government of India made any such request
to the Italian Governmenti?.

8ir Aubrey Metcalfe: I have said that His Majesty's Government b
once instructed their representative at Rome, that is, His Majesty's
Ambassador at Rome, to inquire of the Italian Government the reason for
ithis action. 8o far, we have not been informed of the result of'thst'-inqﬁ‘niry., .

Mr. T. S. Avinashilingam Ohettiar: Sir, in view of the huge losses they
have suffered, may I know whether they are making any attempts to get
reparation for them from the Italian Government?® o '

Sir Aubrey Metcalfe: I think that is a hypothetical question. In any
ease the Honourable Member does not explain whom e means by they
88 he has used that wdrd two or three times.

Mr. T. 8. Avinashilingam Chettiar: In view of the. fact that this
firm has suffered huge losses on account of its being expelled from
Abyssinia, may I know whether any attempts are being made to get the
firm reparations for the loss they have puffered? = - o

8ir Aubrey Metcalfe: The stage has not vet been reached when we can
ask for reparation. We do nol know yet whether the order will be im-
plemented or not.

Pandit Lakshmi Kanta Maitra: Will. the Honourable Member he:
pleased to send a copy of this short notice question together with the
supplementaries and answers thereto to His Majesty’s Government?

Sir Agbrey Metcalfe: I shall bave no objection to ‘doing that, but as
I have said, I have already telegraphed yesterday to His Majesty's Gov-
ernment pointing out the great interest taken in:this eountry and inthis
House in the question and asking for further information.

Sir Oowasji Jehangir: TIs it a fact, Sir, that some members of this
firm acted as British Consuls in such towns in which they were . deing
business ? . '

Sir Aubrey Metcalfe: I understand that that is not a fact, ‘mlthdugh
there was one room, I understand, in the firm's premises at one of their
branches reserved for use as a court by the British Consul from Addis
Ababa, but I understand that no member of :the firm ‘ever =aadted: as
British Consul.

Dr. Ziauddin Ahmad: May T know, Sir, whether it is a fact or ndt
;hat ?tl_w Ttalian Govermmment have. ordered the closing down: of the Indian
rm
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Sir Aubrey Metcalte: It is a fact, and 1 havé already stated it.’

Dr. Zlauddin Ahmad: May I then ask whether the Government of
India will take similar steps and order all the Italian firms in this country
to close down?

Bir Aubrey Metcalfe: What exactly is the information which my
friend desires? Is he asking for action?

Dr. Ziauddin Ahmad: Are the Government contemplading to take
action only on that portion,—it is a fact and not a hypothetical question,
—relating to retaliation and order that all Italion firms in India should
be closed down?

8ir Aubrey Metcalfe: The Honourable Member is either asking for
action, or he is asking me to disclose what the Government will do in
certain circumstances. :

Dr. Ziasuddin Ahmad: Do the Government of India contemplate re-
taliative action and order all Italian firms in India to close down?

Sir Aubrey Metcalte: They are certainly giving the matter further
consideration. I camnot say more than that.

Dr. Ziauddin Ahmad: Will the Government of India pass a special
Ordinance permitting us to retaliate ourselves?

8ir Aubrey Metcalfe: The Honourable Member is not asking for in-
formation. He is asking what the Government of India will do, and I
am unsble to anawer that question.

Mr, 8. Satyamurti: What are the reasons why the Government have
not so far taken any action on the admitted fact of this firm having
been closed, and what~is the reason for the delay in taking some effective
action in this country?

Sir Aubrey Metcalfe: Because they naturally wish to know what the
effect of the diplomatic protest being made at Rome will be.

Mr. 8. Satyamurti: How long do they propose to wait?
Bir Aubrey Metcalfe: Until they know the result of this protest.
Mr, 8. Satyamurti: Even if they take ten years?

Mr. Ramsay Scott: Will the Honourable Member let this House know
the further information as soon as he receives it?

Sir Aubrey Metcalfe: Of course, I shall be very glad to do so. T have
agreed to answer the short notice question merely in order that the
House may be kept fully informed of the situation.;, .. ..« .-

Dr. Ziauddin Ahmad: If the Government fail to get & satisfactory
reply . . . :
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Mr. President (The Honourable Bir Abdur Rahim): That is a hypothe-
tical question.

Maulvi Syed Murtuza Sahib Bahadur: May I know if the Govern-
ment have satisfied themselves that the lives and properties of Indians
sre not in danger in Abyssinia when Abyssinians are being butchered by
Italians?

Sir Aubrey Metcalfe: They have no reason to suppose that the lives.
of Indiens are in danger, and His Majesty’'s representalive at Ethiopia.
is taking all possible steps to protect the interests of Indians.

Seth Govind Das: Is it not a sufficient resson, when Abyssinians
themselves are being butchered by Italians, that the Government of
India should consider that the lives of Indians over there are in danger?"

8ir H. P. Mody: May I know whether this is the first case in which
action has been tsken against Indian traders by Italians, or whether
similar action has been taken by them against other traders?

8ir Aubrey Metcalfe: I think this is the first case of any importance:
which we have heard of.

Sir Muhammad Yakub: Do Government propose to despatch a con-
tingent of British force in order to save the lives of British Indians.
there?

8ir Aubrey Metcalfe: I cannot say what the Government of India will

do. I have said what action Government have taken so far, and I can-
not add anything more to my answer at present.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to unstarred question No. 267 asked by»
Sardar Sant Singh on the 16th October, 1936.

TELEGRAPHE MasTERS IN TELEGRAPH OFFICES,

() Banctioned number of Tolegraph Masters in different Telegraph
Officea in India for 1836-37 (including 11 tempornry) . . 178
Number of permanent Telegraph Masters . . 164

(b) No, except in the case of the 11 temporary pontl ment.ioned above,

(c) On the occurrence of permanent vacancies, provided the officiating men are-
considered fit for permanent promotion.

(d) The facts are not as stated by the Honourable Member.
te) and (h). Do not arise in view of the reply to parts (b) and (d).
(f) Telegraph Office—

hgancif_.i%nrd No. of officiating-
0. of Telegraph Telegra)
Masters for lh-tor:h

Caloutta - . . . . IO:I:-S'I’. 2
Bombay . . . . . . 32 2
l[ndruw . . . . . ) 8 .

n . . . . . . 12 ) &
Agra . 9

Kerachi . . . P 8 -
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{g) The facts sre not as steted by the Honourable Member. Lesave saléry is
regu?ated according to certain specific rules. The officiating Telegraph Masters,
like all other Government servants in superior service, draw leave ralary in terms of
.average pay according to Fundamental Rple B7, if they are governed by the Funda-
mental Rules, or in terms of full pay or' average v bccording’ ds the leave is
.privilege or furlough under the Civil Bervice Regulations.

Information promised in reply to part (a) of starred question No. 373 asked
by Prof. N. G. Ranga on the 5th February, 4937,

. \‘
ProvisioN OF PosTAL, TELEGRAPH AND TELEPHONE FaciLiTi®S IN RURAL

AREAaS.

Tnformation by provinces is not available, but the number of post officés opened
:and the number of new letter boxes provided in rural areas in the different postal

?.licolu for the period from the lst July, 1836, to the 3ist December, 1836, is given
w

L

w

ew % - 9 Number of post

Number of new
offices opened letter-boxes
Postal Circle. in rural areas | placed in rural
during-the - ‘sweas durimg the
period from period from
18t July, 1936 Ist July, 1936
to 3lst Decem- | -to 3iM Decem-
. ber, 1086, ber, 1936.
“Central . . . T84 72
Sind and Baluchistan . . 15 20
Punjab and North-West Frontier 45 732
Bihar and Orissa . . . 19 86
Bombay . . 60 106
Bengal and Assam 53 117
United Provinces 16 182
‘Madras. . f . 43 182
. Burma . . . . 19 41
334 1,537

Information promised in reply to starred qﬁegf"on No. 414
Mr. F. E. James on the 23rd February, 1937.

‘DISREGARD OF THE RULES FOR THE SUPPLY oF Roap DRressiNg
MivrTary PORPOSES,

asked fly

MATERIALS FOR

(a) Government have examined the case mc'_mipnéd by the Honourable Member and
«cannot find that any rule has been disregarded.

(h) Does not arise.

Information promised in reply to starrcd question No. 465 asked by Bardar
: Sant ‘Singh on the 2nd March, 1937.

RECRUITMENT IN THE SORTERS’

CapRe IN THE OQFFICE

oF THE DEpuTY

ACCOUNTANT GENERAL, PosTs AND TELEGRAIKIS.

(a) (i) 66.
(ii) 41.
{iii) You.

(b) 18.
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: ‘o8, a Bikh was at the in the list. Only one Christian whose name was
mz(?nytre ?ilt was appointed :p he had been siready earmarked for a aorten poat
‘before the system of recruitment by the SBelection Board was introdnced.

(d) In view of the reply to part (c) above, the question does not arise.

i

Injormation promised in reply to starrcd gquestion No. 525 asked by
o ‘Mr. Sri Prakasa on the 6th March, 1937.

PrROPOSAL OF THB GREAT INDIAN PENINSULA RAILWAY TO REMOVE THE
WiIRe-FENCING OF THE RAILWAY LiNES.

a) and (b). The following policy in regard to the fencing of Tailway lines haa
‘bem(x Jndopt»od[ c}m the Great Indian Peninsula Railway in the interests of economy and
with due regard to its effect on the safety of human beings and .cattle : i

(i) Fencing alongside trucks carrying mail trains around station yards, alongside
tracks in close proximity to villages or municipal areas, etc., and alongside
tracks in other important sections and areas as well as at manned level
crossings, is to be maintained.

(ii) Fencing in: ‘places other than those detailed above is considered as surplus,
but will be allowed to remain in position until such time as it is required
‘to repair-existing fencing belonging to the categories detailed in para-
graph (i) above, when it will be removed and utilised accordingly.

(c) Government, have no reason to. believe that this policy will result in any danger
to the lives of human beings or cattle. In this connection attention is invited to the
statement explaining the views of Government on fencing which was leid on the
table of the House on the 2nd September, 1929,

Information promised in reply to starred question No. 602 asked by Pandit
Bri _Kﬂ'xhna Dutta Paliwal on the 9th Muarch, 1937. '

DISABILITY PENSION o0OF MILITARY  EMPLOYFES INVALIDED DURING 1HE
GREAT WAR.

(a) Yes, provided that the circumsetances of the case wairant such a treatment,

v {b) The Government. of India are empowered to. withhold, in.individual cases, the
grant, in full or in part,.ef service, disability or family pensions, children’s allowances
or gratuities, or arrears thereof, where exceptional reasons exist for withholding such
grant, vide paragraph 202-A, Pension Regulations ‘for the Army.in India. .

Incidentally I may point out for the imformation .af the Honourable Member that
strictly from the legal point of view all pensions are in the nature of a bounty of the
Crown to which no body hus aoy legnl claim, i .

(¢) The reply to the first part of the question is that (overnment Regulations
‘do not provide for grants for the purpore of paying debts, meeting marriage expenses,
otc. The Indian Soldiers Board. a quasi-Government bedy, have however at their
disposal certain private funds from which grants are made iu special casos to
ex-soldiers or their dependants for the purposes mentioned Ly the Honourable Member,
Before such awards are made. enquiries nre made and every care is taken to ascertain
that the case is really & deserving one.

The reply to the second part is that each case is corsidered on its merita.

(d) -As #xplained above, each cuse of this nature will be considered on its merits.

(¢) The outstanding amount may be paid to a non-eligible heir at the discretion
of the Government of India. . )

(f) India Army Order No. 24 of 1927 has since been supersreded by Iudia Army
‘Order No. 440 of 19%, uader which the transfer of family pension from one relative
10 snother is not permitted. Such transfers are, however, allowed purely ay sn act
of grave in exceptionally hard cases. ' ' Lo ' ' .
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As regards the date of the grant of pension, I would refer the Honourable Member

to the reply I gave on the October, 1936, to his unstarred queetion No. 152 om
the same subject.

Information promised in reply to starred question No. 622 asked by Bhai
Parmanand on the 13th March, 1937.

CoMMUNAL PERCENTAGE FIXED FOR SERVICE IN THE EDUCATION DEPARTMENT,
AJMER-MERWARA,
The communal pereentage fixed for service in the Educatien Department of Ajmer-
Merwara is ag follows : : .
Hindus 60 per cent.
Muslims 20 per cent,
Others 20 per cent.
The present percentage of Hindu and Muslim clerks 18 5714 and 21-43, respectively.

Information promised in rep’y to starred 'queéticm No. 660 asked by Pandit
Sri Krishna Dutte Paliwal on the 13th March, 1937.

Disasinity PENSION oF MiLiTAkYy EMPLOYEES INVALIDED DURING THE
. GREAT WAR. '

__(a) The Honourable Member's unstarred question No. 152 of 8th October, 1936,
did not mention any particular cases. Unless, therefore, he furnithes me with details
9ffthe claims to which he now refers, it is not possible for me to supply the required
information.

(b) No.

{¢) Governmert have no information regarding the statements made in the question.
I would, however, point out that Government do nol 1ecognise any pension claimin
sgencies or correspondents unless claims are submitted through the recognised officia
channeis preecribed in Appendix VII to the Regulations for the Army in Indis.

(d) All payments are made direct to the individuals concerned. Government are
therefore unable to furnish the information required.

(e) No.

Information promiscd in reply to starred question No. 673 arked by Mr.
Sham Lal on the 15th March, 1937.

ABSENCE OF L[G‘HTS ON TIE ROAD ON THE RI‘DGE LEADING TO THE ANTI-
Ragric CENTRE IN DELHI.

(s) and (b). Of the roads leading to the Anti-Rabic Centre at Delhi which is
situated in the Hindu Rao Hospital on the Ridge, the Hindu Rao Road, which is
the steepest, is lighted. The ridge road is not lighted as it is very little used at night.

(c) The number of persons visiting the Anti-Rabic Centre for treatment at night.
is very small.

(d) It is the case that a considerable proportion of the cases treated come from
the Delhi Province.

Information promised in reply to parts (b) and (c) of starred question
No. 714 asked by Seth Govind Das on the 20th March, 1937.

INCREASE IN THE PRICE OoF PAPER MANUFACTURED IN Inpia.

Th ber of paper mills with rupee capital actually operating tn_igz Britial
Ind{il:] ﬂi;'lzt n::':i in t.‘hep vancore State one. SI these four milly in British Ind
are under European management ind the rest appesr to Qe-ﬂ!!a__e_r_ ]n.di'.:l. mnminen X
N further jnformation is available. : . :
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{¢) Bince the grant of protection to the paper industry, nine Joint Btock Companies
have been registered with the object of muanufacturing paper, beard, and pulp, ete.,
eight in British India and one in the Mysore State. All of them have rupee capilal
and are under Indian management. Of the nine Companies so registered only ona
appears to be at present in actual operation.

MOTION FOR ADJOURNMENT.
ARREBT OF CoNGRESS LEADERS AND VOLUNTEERS IN DELHI.

Mr. President (The Honourable Sir Abdur Rahim): Order, order.
Motion for Adjournment. I have received a notice of motion for ad-
journment from Mr, Avinashilingam Chettiar to this effect. He proposes
to make a motion for the adjournment of the House to discuss a definite
matter of urgent public importance, namely, the arrest of local Congress
leaders and volunteers at Delhi yesterday in connection with the hartal

proclaimed by the Congress. I should like to know from the Honour-
able Member what are his reasons.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, in view of the fact that there is
another motion of the same kind in the name of my friend, Mr. Asaf Ali,

which he proposes to move, I wish to withdraw the motion standing in
my name.

Mr. President (The Horourable Sir Abdur Rahim): Then the Honour-
able Member withdraws his motion.

Mr, T. 8. Avinashilingam Chettiar: Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Then, the next
motion stands in the name of Mr. Asaf Ali. He proposes to move a
motion for the adjournment of the House today to discuss a definite
matter of urgent pubiic importance, namely, the indiscriminate lathi
charge on the public and the arrest of local Congress leaders and volun-
teers in Delhi yesterday in connection with the hartal proclaimed by the
Congress against the introduction of the New Constitution. I should like
to know if there is any objection.

Mr. J. A. Thorne (Government of India: Nominated Official): Sir, in
the unavoidable absence of the Honourable the Home Member

Some Honourable Members: Louder please: we can’t hear you.

Mr. J. A. Thorne: I shall try to make myself audible. Tn the un-
avoidable absence of the Honoursble the Home Member, T have ohjec-
tions to raise. The first objection, Sir, is one which, if you accept it.
will make it unnecessary for me to adduce other objections which. in our
opinion, are available to the Government. T must crave vour indulgence
and the indulgence of the House being an inexperienced Member of this
House and also having this sprung on me rather at the last moment. I
gnve Mr. Avinashilingam Chettiar the credit for intending to. move his
motion which we received vesterday '
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p X D. K Lahiri Chaudhury (Bengal: Landholders): On a point of
order, Sir. Are we discussing the motion of Mr. Chettiar or of Mr. Asaf

Ali?

Mr. President (The Honourable Sir Abdur Rehim): There is no point
of order, '

l}:. J. A. Thorne: I understand that he has withdrawn the first
motion. I do not know whether he has also withdrawn his\second motion.

or whether that. . . . .

Mr. President (The Honourable 8ir Abdur Rahim): We will deal with

it later.

Mr. J. A. Thorne: This motion refers to the alleged misbehaviour of
certain officials of the Delhi Police Force generally, and in particular to
three incidents, or rather only one particular incident and two other’
allegations, which are no doubt connected with the demonstration and
the action taken to counter that demonstration yesterday. Now, Sir, in a
sense, I think, it can be held that everything relevant 1o the discussion
of this metion, whether in favour of the motion or in opposition to the
motion, cannot help having some bearing on a matter which is under ad-

judication in a court of law.

‘Mr. President (The Honourable
matter under adjudication ?

Sir Abdur Rahim): What is the

Mr. J. A. Thorne: My information, Sir, is that cases are proceeding
against sixteen persons, five of whom are charged with an offence eom-
mitted at a certain mill, five others of whom are charged with an offenee
committed at another mill, five more with an offence committed else-
where in the city and one individual for another offence committed else-
where in .the city. All these persons were arrested for acts committed
in the course of yesterday’s demonstration. I do not know what precise
stage these cases have reached, but I am certain that they are all under
adjudication in a court of law. Charges have been filed, in some cases
proceedings have actually begun, and in all the cases the Magistrate or
Magistrates have taken cognisance of the cases. It is, Sir, I submit,
impossible to discuss generally ‘‘the misbehaviour of certain .éfficials *pf
the Delhi Police Force'' or ‘‘other acts of grave provoeation caleulated to
disturb a peaceful demonstration by the citizens of Delhi’’, without,
either on that side or on this, making some stateméhts, some allegations
or some suggestions which will prejudice the hearing of the cases now
pending. That is my general objection on this point, butrin particudar
I invite attention to ‘‘rough handling a respectable Congress woman by
two European Policemen’. My Honourable friend will perhaps agree
with me that the lady referred to is one of the persons against whom pro-
ceedings have started. (After a pause). My Honourable friend is not

co:’peding anything.

'Mr. M. Asat Ali (Delhi: Geners]
my Honourable friend has to say.

): T want to hesr the whale of what
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Mz. J. A. Thome: I have a newspaper account to go onm, 'and accord-
ing to it—owing to the absence of other newspapers I have only <“one
newspaper account,—this lady is Miss or Mrs. Satyavati who complained,.
when she was brought into Court yesterday, that she was -roughly
handled by palice officers. I am, therefore, I think, entitled. . . .

Mr. President (The Honourable Sir Abdur Rahim): Is there any
charge against her?

Mr. J. A. Thorne: Yes. She is charged with an offence under section:
7 of the Criminal Law Amendment Act (XXIII of 1932), along with
four other persons; the short title of the section is ‘‘Molesting a person
to prejudice of employment or business’’. The Court has tuken cognis-
ance of that, and in fact, according to the newspaper account, the
allegation of mishandling by the police was actually made by this lady
before the Magistrate. I submit to you in the absence of contradiction:

Mr. President (The Honourable Sir Abdur Rahim): Is there any com-~
plaint by her? :

Mr, J. A, Thorne: That I cannot say. She has, however, made & re-
presentation to the Magistrate, and I understand froin the newspaper-
report that the lady desired that some enquiry should be made into that
allegation. But my point is this. The rough handling is supposed to
have occurred in the course of her arrest, in other words, a charge nimde
by the police of illegal behaviour on her part is countered by a charge
made by her of improper behaviour by the police. I think, therefore,
that it is quite impossible to discuss that particular case without pre-
judice to the proceedings in the Magistrate’s Court. That is my first
point, and on that I submit that it will be legitimate to hold that, six-
teen persons having been arrested for four different offences committed’
in the city in the course of yesterday's happenings and one of these per-
sons being a person particularly referred to in a part of this motion, the
subject matter of this motion is under adjudication in & court of law.

My second objection is that this is not a matter of public import-
ance. (Crics of “Oh’’ from the Congress Party Benches.) It is unneces-.
sary to go into that if my first submission is accepted. If I have your
permission to develop that later on, I would ask you to give your ruling.

Mr, President (The Honourable Sir Abdur Rahim): Tf the Honourable
Member has any other objection to take, I think he had better do eo
now.

Mr. J. A. Thorne: Well, Sir. ag T have said, T am handicapped by
the absence of what we ordinarily depend on for, at any rate, some of
our facts, and that is, newspaper reports. '

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member he able to furnish further facts later on? In that case I
shall take the motion later.

Mr. J. A. Thorne: May I refer to the facts as far as they have come
to our notice?
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M. President (The Honourable Sir Abdur Rahim): If the Honourable
Memsber wants to have time to get more facts, I shall have no objection.

Mr. J. A. Thorne: I am quite prepared to put forward what 1 have
-to say as regards this matter, not being of public importance now.

Mr. President (The Honoursble Sir Abdur Rahim): That, of course,
the Honoursble Member can deal with now.

Mr. J. A. Thorne: But to do that, I have to try and indicate to you

Mr. Bhulabhal J. Desal (Bombay Northern Division: Non-Muham-
madan Rural): On a point of order, Sir. If it is desired that he should
‘have more time, then it must be asked for. If he does not desire it,
‘the matier must be decided on the information now before us.

Mr. President (The Honourable Sir Abdur Rahim): I thought he said
that he was handicapped because he had not enough facts and wanted
‘to get more facts. I asked him if he wanted further time for that pur-
pose, Now I understand he wants to argue the question whether the
:matter is one of public importance.

Mr. Bhulabhal J. Desal: On the statements in the notice.

Mr. J. A. Thorne: 1 was merely saying that I was in the first instance
"handicapped in forming an opinion as to whether the matter is of urgent
public importance, by the absence of newspapers. However, from the
Btatesman's account, it is impossible to read it without forming the im-
pression and coming to the conclusion that. on the whole, yesterday's
proceedings passed off with singular peacefulness and, I might almost
say, general amity. If T may say so, I think all parties concerned are
-much-to be congratulated on that; and in particular I would like to pay
a tribute to the appesls made by Honourable gentlemen opposite for a
-peaceful atmosphere. The only mention of any occurrence of any inei-
.dent in the Statesman account is this:

“A minor incident, which created temporary confusion, occurred when the
procession was passing Chandni Chowk. A mounted policeman's horse shied at the
crowd and charged into the line of the procession which was disturhed The horze,

‘ however, was soon controlled and order was restored.”

Now, that is the newspaper asccount. I have here the telegrams of
the Associated Press, which I have not succeeded in finding in the
. Statesman.

Mr. President (The Honourable 8ir Abdur Rahim): If the Honourable
Member really wants time, I will give him time.

Mr. J. A. Thorne: I think I can show that there is nothing in yes-
-terday’s happenings which can be held to

Mr. President (The Honourable Sir Abdur Rahim): Then.the Honour-
:able Member does not want time. '
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Mr.'J. A. Thorne: It is impossible to read the Associtdd Pidss ‘Jé})ort
without coming 't the conelusion that everything wenf of on the whole
with extraordinary peacefulness. . . . o -
Mz, Presidest (The Honourable Sis Abdw Rehim): Hew the Homour-
able Member got in his possession any other account, apart from the
Press account, Press aocounts ate apt to very at times.

opposite, because I do not wané . . .-

Mr, President (The Honourable Sir Abdur Rehim): My point was that
sccounts in the papers are sometimes liable 40 vary avceording 60 the point
of view of the observers and that is why I suggested that if the Honourable
Meniber wants time I am willing to give him time. .

Mr. J. A. Thorne: I was not proposing to burke that in the least. T
have the report from the Chief Commissioner and I have been in cemsmu-
nication witfp1 the Chief Commissioner this morning and to put it in a nutshell
all the information at the disposal of the Chief Commissioner is to the
effect that the impression produced on any one by.the newspaper report
and all these telegrams is entirely cotrect, that hpart from a few spofadic
incidents which led to arrest in a few cases, the demonstration yesterdayv
went off with great peacefulness. There were no acts of grave provocation
calculated to disturb the public peacd. There was mno midbeBaviowt of
officials generally and in fact the day was one of general placidity. That,
8ir, is my objection. If that is so, it is impossible to hold that a matter of
wrgent public impartance has arisen, whieh' is entitled $o be distussed in
this august Assembly. If I may refer again to these telegrams, I would
gay that all that can be found is anly mentian of & few minor incidents. -

~ l?]@f?- President .(.The Honourable 8ir Abdur Rahim): This refers only to
elhi

Mr. J. A. Thome: Yes.

Mr. President (The Honourable Sir Abdur Rahim): Then I do ot know
what telegrams the Honourable Member is referring to.

Mr. J. A. Thorne: These are the telegrams of the Asscciated Press and
the United Press and those telegrams will, to any impartial observer, bear
out the impression obtained by the Chief Commissioner and his officers,
that things went off very peacefully and that there were no serious inci-
dents of any kind and, therefore; I submit that there was nothing which

©an support the view that a matter has arisen of urgent public impartance
within the meaning of the Legislative Rules, eep

Mr. President (The Honourable Sir Abdur Rahimz At this stage, T
want to know what was the misbehaviout of the officials? There are three

nr four chyrges.
Mr. Bhulabhal J. Demal: Yes, T will take them one by one—first, the

rough handling of a respecfable Congress woman, seeomd, deliberately in-
¥tlting the natiohal flag. I will also give you details of the acts of grave
provocation referred to in item (e).
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Mr. President (The Honoursble Sir Abdur Rabim);: k7 want;to. ¥now
what was the misbehaviour of the officials under these three heads. .

Mr. Bhulabhai J. Desal: Taking the statement of the Honourable the
objector in this~ matter, it is rather difficult, if he would not take any
nffence at my saying so, to understand what he said. I do not mean any
offence but it is a fact that he has failed to oconvey to this House what his
objection was in fact, except using two words which occur and which are
common place objections in matters of this kind. Firet, that this matter
is sub judice and that therefore these three items could nat be discussed,
second, that none of these matters is a matter of urgent public importance.
Taking them in that order, so far as he stated anything ‘hers-atall, " the
reference to the matter whioh is sub judice may be in some manner con-
neeted not as a matter of law, but as 8 mere matter of events with item (a)
which is the subject of this motion—the rough handling of a respectable
Congress worker. He must be aware . . .

Mr. Prosident (The Honoursble Sir Abdur Rahim): Is it a fact that she
kas been arrested? 8 ' '

Mr. Bhulabhai J. Desal: It is a fact that she has been arrested and it is
equally a fact . . . i

Mr. President (The Honourable Sir Abdur Rahim): Has she lodged any
complaint ?

Mr. Bhulabhal J. Desai: I am reading from the very newspapér  to
which Mr. Thorne referred. 8o far.as this particular objection or complaint
of bers is concerned, the Magistrate himself has observed that it is a matter
which has nothing to do with the matter which he is deciding and, there-
fore, declined to deal with it and expressed inability to deal with it and in
fact said that it was up to her, if any report was given to him or otherwise,
to directly send it on to the proper authorities, so that on the very satate-
ment of the man before whom this matter is sub judice, it is perfectly
obvious that all that Mr. Thorne said is utterly irrelevant, The fact re-
mains that a person may be arrested. . . . . (Mr. Tharne rose in his seal) I
refuse to give way. I am dealing with the materials which he has himself
mentioned: What I am submitting is this: that so far as Satyavati was
taken to the court and put up before the Magistrate the matter is not being
discussed before this House at all. It was never our intention. It does
not form part of the motion. Becondly, it is equally clear that a person
may be lawfully arrested and yet during the course of those events another
geries of events may occur which are not sub judice on the very finding of
the magistrate himself, who refused to take cognisance of it. She made
no judicial complaint in the sense of a'complaint before criminal court, of
an assault, which might have been the subject of a complaint, had" she
been so advised. ‘But today, as the facts stand, the manner of her arrest
and the circumstances attendant upon it are not the subject of any judicial
inquiry of any kind or of a ¢omplaint before any judicial _a.ut.hovrity‘ i

Mr. President (The Honourable Sir Abdur Rahim): She made no com-
plaint ? .
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Mr. Bhulabhai J. Dessi: She made no complsint; all she said to the
magistrate was: ‘‘this is what happened'’, that notwithstanding her re-
monstrances to the two European police constables that she was willing to
bo arrested if there was any charge against her, they insisted upon putting
their hands (both of them) on each of her shoulders and touching her
body when she was quite willing as a peaceful citizen to submit to any
arrest. (Cries of ‘‘Shame, shame.")

Mr. President (The Honourable Sir Abdur Rahim): Bhe made no com-
plaint ? '

Mr, Bhulabhai J. Desai: She made no complaint, but she does pot wish
to wake a complaint. A person may wish to suffer insult by shother.” It
is no ground. therefore, for saying, ‘‘why don’t you come and complain
before a Criminal Court’'—it is no ground for saying that the incident— <~
assuming it is true, and the contrary is not stated by Mt. Thorne notwith-
standing the report he has in his possession—cannot be raised. Sir, the
most singular part of Mr. Thorne's statement is that he has not denied the
facts under items (a) and (b). Of course they will be further discussed.
He has not denied, for instance, that there was a deliberate insult to the
indian national flag—an instance of which he must have been aware.

Mr. President (The Honourable Sir Abdur Rahim): What was the
nuture of the insult? ' '

Mr. Bhulabbai J. Desal: The police arrived there in the presence of
Mr. Bcott, the Superintendent of Police, and in his presence (without my
saying anything more for the moment), from the motor car which was
there standing, a police constable took off the national flag, put it ynder
his feet, and tore it up (Cries of Shame, shame’’), and further mutilation
of it took place, which will be detailed to this House. 8ir, Honourable
Mewmbers opposite may understand what it means to pay respect to their
cwn national flag, so that as regards what the details are, it is unnecessary
to detain the House for the moment. The fact remains, and this fact is
not denied: and if there was nothing else in this motion, this alone is
sufficient. Now we can understand the point of order that was raised by the
acting Leader of the House, and I was amazed that an honourable English-
man should have allowed himself to raise such an objection. 8ir, for their
own national flag they have died in their hundreds of thousands and mil-
lions, and rightly,—for that is patriotism. . . . . '

Mr, President (The Honourable Sir Abdur Rahim): The objection taken
was that there was to be no display of flags or emblems on the table of
Honourable Members within the Chamber,

Mr, Bhulabhai J. Desal: I think he might have easily appreciated that
there are technical objections which can be taken. but the rules of decency
and courtesy require that you may waive them,—so that I am not object-
ing to these, I am merely answering some of the points. and along with
others of my colleagues I put the flag on my person,—which may, at least
rome day, answer some day to a challenge to its protection and honour
(Loud Applause). As regards the first point, the only incident to which I
wish now to refer is the conduct of the two police officials in this centrally
administered area during the course of the arrest of Shrimati Satyavati:

2
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her conduct in so far as the Delhi w orkmen are concerned, or the conduct of
others concerned otherwise, would not be in the remotest way referted to.

So far as the deliberate insult to the national ﬂagI is concerned, it may even
be & matter of opinion but the facts being what I have already stated, that
is an incident by itself and we do wish to express our opinion before the
IHouse, to the extent to which the House feels that it is a matter of public
importance : I.do not think even Mr. Thorne ventured to suggest, so far as
the insult to the national flag was concerned, that it was a mst.ter not of
public importance.

.. Mr. )Mdant’ (The Honourable Sir Abdur Rahim): There is another
item (c). '

Mr. Bhulabhai J. Desal: As to (c), I ask your leave to allowing Mr. Asaf

Ali, who was present and saw what happened with regard to the incident
covered by item (b), and who was personally praaent at the time when this
outrage to the national flag was carried out, to say.

Mr, President (The Honourahle Sir Abdur Rahim): It is stated that
other acts were also committed?

Mr. Bhulabhai J. Desal: I am only answering two points,—the ~point
regarding it being sub judice and (b), as to which, the facts are not denied,
snd I submit it requires some courage for an Englishman to eome hers and
say that if a national flag is trampled under foot by a policeman that it s
not a matter of urgent public importance to be discussed by this House.

Mr. Presidemt (The Honourable Sir Abdur Rahim): 1 hold this motion
is in order, but ‘objection has been taken, I should like to know how many
Honoumble Members there are who are in favour of permrssion being
granted to taking the motion for adjournment up. Will Honourable
Members, who are in favour of this permission being granted, rise in their
plades? ('Be'v'eral Honourable Members then rose to their feet.) As there
are more than twenty-five Honourable Members in support of the miotion
being taken up, this will come on. As regards the time, I understand that
the Honourable the Home Member is not in Delhi today' and, if the
Opposition have no objection, it might be taken up tomorraw. . .

The Honourable 8Bir Frank Noyce: Bir, we have no objeetion to it being
taken up today.

Mr. President (The Honourable Sir Abdur Rahim): Very well, it will he
daken up at 4 o'clock this afternoon. I may say this that the matter that
is going to be discussed as regards item (a) is rough handling. hnthmg
should be said or alleged which would bear upen the case which now i
aub judice.

FLEGTIDN OF MEMBERS TO THE STANDING ADVISORY
- COMMITTEE FOR THE INDIAN POSTS AND TELEGRAPHS
DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): I have to infurm
the Assembly that upto 12 Noon on Thursday, the 1st April, 1987, the time
fixed for receiving nominations for the Stundmg Advisory Committee for
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the Indian Posts and Telegraphs Department, only three nominationé have
been received. As the number of candidates is equal to the number - of
vacancies, T declare Mr. J. Ramsay Scott, Pandit Krishna Kant Malaviys’
and Raizada Hansraj to be duly elected.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Sir, the following Message has been received
from the Council of State :

“Sir, T sm directed to inform you that the Council of State las nt its meeting
held on the 1st April, 1937, egreed without any umendment to the Bill further to

smond the Indimn Army Act, 1811, for s certain purpose, which wiks passed by the
Legislative Assembly at its meeting held on the 4th March, 1957.”

'RESOLUTION RE INTRODUCTION. OF HOMOEQPATHIC TREAT-.
MENT IN GOVERNMENT HOSPITALS AND RECOGNITION.
OF HOMOEOPATHIC COLLEGES IN INDIA.

Mr. M. Ghissuddin (Punjeb: Landholders): Sir, I beg to move:

““That this Assembly recommends to the Governor General in Council that Ke-
may be pleased to introduce' homteopathic trestmeént m Government hospitals aod:
give homeopathic colleges in India the same status: and recognition as in the cass-
of allopathic eolleges.’ . . ..

Sir, this science of homoeopathic treatment was first invented i
Germany by a man called Dr. Hahnemann, wha was a royal physician in
Germany and was a scholar of a insny languages. This person was also
a scientist of great eminence, The system is baded on the prineiple of
similia similibus curantur, that is to say, that ‘‘like cures like’’.  For
instange, if some medicine or drug is administered to a healthy person’
and it produces certain symptoms, %He same medicine or drug, if given to
a sick person, will cure those symptoms. After some time, Sir, this system
of treatment achieved some popularity in most parts of Europe, and it was
introduced into Indig by & gentleman—I do not know if I am. prompuneing
hie name rightly—called Dr. Fabre Tonnere. This system received the
patronage of high officials like General Sir John Litter, who was Deputy
Governor of Bengal, and other distinguished personages. It rapidly aequir-
ed popularity and among its patrons in India there are - persons like
Mahatma: Gandhi, Dr. Tagore, Sir J. C. Bose, Sir P. /0. Roy .and Pradit
Madan Mohan Malaviya. In other countries there are alsp hospitals work-
ing under this system of medicine and they are patronised by eminent'
scientists and also other notables. For instance, the patronage of %q
Royal family is enjoyed by the Homopathic School im London and also
an eminent homceepath was appointed personal physician to His Majesty,
King Edward VIII. -8ir, it is nat for me to say much about the relative
values of the two systems.of treatment because, not being a scientish
myself, it is not safe for me to wander into these regions. All I can say.
is that these two systems are working side by side in other countries and
the hommopathic system is being worked with great success in theag
countries, . b,

The chief featuves of the system are; firstly the cheapness of its medi-.
cimes. Owrs is & poor country and im order to supply medicines to. Shet
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vast population, we require medicines which can be had cheap. As under
this system we can have medicines very. cheap, it can be recommended to
the Government to be introduced. Then, there are good many diseases
which this system can cure better than the allopathy, so is claimed by
homeeopathic doctors. This system is especially useful in epidemics, like
cholera, etec. Another thing in favour of this gystem is that it does not
require surgery to the same extent as the allopathy does., Good many
diseases can be cured just by giving medicines for which ‘theré are no
medicines in the allopathic system, such as, appendioitis, etc. 'Good many
scientists, both in this country and abroad, who were practising allopathy
started this gystem instead and among their names can be mentioned that
of Dr. Beir and Dr. Mohindra Lal Sircar, who were both eminent doctors
and surgeons. ' '

Now, Sir, one more plea that I am going to make on behalf of the
homceopathic system is this. Already in this country there are four
systems for curing diseases working side by side. There is the allopathy
and the homoeopathy which, although not officially recognised, is muking
quite a good progress. Then there is the Unani system and the Vedic
system. If this system is given the patronage of the Government and is
duly recognised, all these sciences can pool their resources together.and
some new system ocan be evolved which will ameliorate the conditions of
the suffering humanity. 1 admit the fact that I am making this request
rather late in the day. - The provincial autonomy has come in and the
Central Government have been shorn of good many of their previous
powers. BStill, I do hope that they will show some sympathy to this
demand and will at least use their moral influence on the Provincial va-
ernments by doing something here for the sake of this science, which
will be a good example to the self-governing provinges. Th_gre is a genuine
public demand for thig system to be introduced. Since ye.ster.dnﬁ I have
received shoals of telegrams and all sorts of literature which I have not
been able to read. That shows that there is a genuine demand and T hope
the Government will be sympathetic towards it.

8ir, I move.
“Mr. President (The Honourable 8ir Abdur Rahim): Resolution moved:

“That thir Assembly recommends to the Governor General in Cooncil that he
may be pleased to introduce homeeopathic treatmemt in Government hospitals and
give homaopathic colleges in India thé mame statns and recognition as in the case
of sllopathic colleges.” -

Dr. R. D. Dalal (Nominated Non-Official): Mr. President, I warmly

12 Noow, 2ppreciate the good intentions of my Honourable friend, Mr.
Ghiasuddin, in moving this Resolution, and with your permis-

sion I propose to address to this Honourable House a few remarks on the
subject of the Resolution. In the first place, let me explain very briefly
what, homeopathy is. Homeopathy was introduced in 1796 by & German
physician by name Samuel Hahnemann, a native of Meissen in Germany.
Hahnemann was born ut Meissen in 1755, and he died in Paris in 1848,
Hahnemann received his medical education in Leipzig and Vienna. After
finishing his medical education, he started private practice at Leipzig.
Very soon Hahnemann was very much struck by the fact that symptoms
produced by drugs, such as quinine, in healthy individuals were similar
to those of the diseases which they were administered to cure. Hahnemann
further found that drugs in much smaller doses than were generally em-
ployed effectively exercised their curative action. These are the essential



. HOM®OPATHIC TREATMENT AND REOOGRITION OF HOMEOPATHIC 2575
COLLEGES IN INDIA.

tenents of the system; and thie system Hahnemann cualled Homceopsthy.
But at Leipzig, the members of the medical profession were hostile to the
aystem, and they viewed it with muech mistrust—in fact, homeopathy was
absolutely denied by the members of the medical profession generally, what
is more, even the members of the homeopathic school were divided into
factions. So, Hahnemann was foreed to leave Leipzig and to go to France,
He settled in Paris, where he died in 1843. At the present day homceo-
athy has comparatively spesking very few practitioners, and very few
eopathic institutions have been founded. 8ir, every institution that
seeks or professes to alleviate human suffering deserves the sympathy
of every right-thinking person. But Great Britain and other countries of
Europe, America, Australia, Africa, Egypt, Japan and China are all agreed
on a common system of scientific medical education, and in all countries
it is quite competent for a registered medical practitioner to make use of
any reasonable forin of treatment—homeeopathy, hydropathy of hypnotism
which he thinks will be beneficial to his patient. Sir, I am the pioneer
of red cross travelling system of medical relief in India; and while the
Honourable the Mover desires the introduction of homceopathic treatment
in Government hospitals, I would suggest that as a beginning, every tahsil
and taluga should have a travelling dispensary in charge of a qualified
medical man trained in western medical science. The observations and
clinical experience of medical men trained in western medicine, which has
stood the test of centuries, are of immense benefit to the masses in this
country. Western medicine has been adopted and practised with con-
sidetable sudcess in the remotest corners of the world. ‘ '

Sir, if a man is a qualified doctor, there are his qualifications to secure
his registration; but in the present state of afiairs how are the homceo-
]iathists_wit.hout any definite standard of edueation to be registered? The
illiterate and ignorant would suffer considerably in consequence of any
one setting up as a practitioner of homeopathy. 8ir, the expense of in-
troducing homceopathic treatment in Government hospitals and estublish-
ing homeeopathic colleges would be enormous. and the funds ‘at the dis-
posal of the Local Governments are very strictly limited. Sir, I fear that
this Resolution interferes with the. powers of the Provincial Legislatures.
Provincial Autonomy has just been inaugurated, and I am sure that this
question would be strongly resented by the Provincial Legislatures and
would be considered as interfering unnecessarily with their powers. This
subject is a matter entirely for provincial Ministers. We should leave it
to the provincial Ministers; they will do what is right and what is demand-
ed by the people of the different Provinces. 'I am quite confident that
interference in provincial matters is the last thing which this Honourable
House wishes to countenance. Sir, I think the best course for my Honour-
able friend, the Mover, would be to enlist the sympathy and assistance of
his friends in the different Provincial Legislatures; and I hope that the
Honourable the Mover will be induced to withdraw the Resolution, and
to leave this matter to the Local Governments to do as they think best
in the interests of the masses committed to their care.

Mr, Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I give my
whole-hearted support to this Resolution. After hearing my Honourable
friend, Dr. Dalal, I thought that he was giving his blessing to this system
of homeopathy and I thought, expert as he is, his word will be considered
@8 & very weighty one. But, Sir, I am sorry that he whittled down all his
sympathy and his enthusiasm when he said that the Government camnot
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do anything. It is the Loeal Government that should tske ecare of this
business. But what is asked for in the Resolution, put in the words of
the Mover, is tliat he wants sympathy, moral sympathy and also ‘some
way of procedure that may be laid down by the Central Governmend.
Even under the present constibution there are certain provinees which are
centrally asdministered areas which lie within the power of the Centra}
Government. I submit it cannot be said that the Central -Governmens
have nothing to do with this business in the centrally aﬂm%istered areas.
The Government can certainly lay down procedure and precedent for othes
Governments to follow. .

8ir, T need not take much. time of the House. The marvellous attaips
ments of this science of healing needs no introduction at the present timeg,
when it is yniversally accepted as the most economical and e%i:ient. made
of treatment for the human ills and which is sure to prove a boon to the
suffering millions of this country. This seientific system is recognised by
almost all the civilised countries of the warld which include Americs,
Germany, France and Russia. In Great Britain also -we find that the
homeeopathic physicians are being given the same rights and privileges
as their colleagues of the other system. The London Homceopathic: Cole
lege and Hospital 'anj]r:ys the proud patronage of the Royal family. It would
be recognised that the history of tids homeeopathy coming into India wes
this. A homeoputhic hospitel was started in Calcutta by Dr. C. Fabre
Tonnere, M.D., a French homceopath, under the patronage of Lieut.s
General Sir John H. Litter, J.C.B,, the then Lieutenant Governor of
Bengal and Sir Henry Maine, the great jurist and a Member of the then
Council of the Governor General. Since then this natural law of cure hag
widened its boundaries over the length and breadth of this country. Today,
we find that notable men, like Dr. Rabindranath Tagore, are amang i{b
supporters. He says: ' '

“I have long been .an‘m'dtntr believer in: the science of hemcecpathy und: ‘1 feed
happy that it has gat mow .» grester hold jn India tham even in ihe land. of ite
grigin. It is merela— 1, collection of a few medicings but a rea] science with, o

s ace

ng
rational phiload]:ﬁy ag i ," We require mare scientific iinterest and ipquiry intmy

the notter with 'special stress tpon the Indian énvironments.’ i

Nothing can be. a hetter certificate than this. . It is also a fact that sa
many eminent physicians, who, having practised allapathy for a considers
able nymber of yesrs and that alsp. successiylly, have given up their lucas.
tive practice and gmbraced homweopathy. Dr. Bair, ths world remowned
surgeon, lste Din_Mshindra Lal Sirepr, M.D., G.LE., founder of thm
all India Beience Institute, and others. :

8ir, the poverty of this vast. eountry is proverbisl snd a treatment
which effects great.economy in the matter of seving of life, time and moneyp
oan only come to its rescue. I am told the Caleutta Corporation is doing
immense servige to its citizens by giving financial aid to the Calcutta
Homeopathic Medical College Hospital which is being managed by the
Calcutta Homceopathic Hospital Bociety. What is asked for in this Reso-
lution is 8 very modest demand, namely, that sbeps.should:bs:takei to
introduce "homeeopathio ‘treatment in- Government hespitals, and to give
homesopathic colleges in India the same status and recognition as in- the:
case of allopathie colleges. I hope the House will be unamimeus in accept-
ing this Resolution. j 2



HOMGOPATHIC TREATMENT AND RAGOANITION OF HOMEOPATHIO MWTT
COLLEGES IN INDIA.

Mr. President (The Honourable Sir Abdur Rahim): Befere the discus
sion proceeds any further the Chair 'would. like to mention that Mr. Mohan
Leal Salisena sent fo the Chair today an améndment which he wanted to
move. Im the first place, he ought to haye sent any amendment, that'he
had in.mind, to'the office offcially; sécondly, he is too late; and, thirdly,
he did mot even get up to say that he wanted to move an amendment.

Pandit Lakshmi Kants Maitra (Presidency Division: Non-Myham-
madan Rural): 8ir, I riee to say a few words in support of this Resolution
which is am abaolutely harmless one and a ‘very miodest one. We have
been wmuch too frequently engaged in warfareé between this side and that
and 4 is very seldom that an occasion srises here whén we can think of
devising some means ‘of introducing the healing art. Today’s Resolution -
comes to vs a8 a bathos for we were to move the Comstituent Assembly
Resolution and from the Constituent Assembly we have climbed down
to homenpathy. Be that as it may, T now ask the Hovse to seriously
consider the question whether the Government of this country should any
longer contimde in their attitude not only of apathy towards thig system of
treatment but also of active sntipath‘y to it.

Ldent.-Colonel Sir Henry Gidney (Nominated Non-Officiai): No, no.

Pandit Lakshmi Kanta Maitra; My Honourable friend, Sir Henry
Gidney, says, ‘““No". Perhaps my Hopourable friend dvas not kocw that
this Government have issued a notification in which they ahsolutely prohi-
bit all Govermment servants from taking part in ho__m,qeopaﬂ.li_c practiee.

Lieut.-Qolone! Sir Henly Gidney: He cannot be & Governmenk
servung and a homceoplath at the same time.

Pandit Lakshmi Kanta Maltra: T see no anemaly in it, hut the cireular
says that whoever being in (Government service practises -homoopathy
for profit or gratis will be amenable to certain pains and penaltics. But
why should private practice for charitable purposes be banmed? .

Lieus.-Oclonel Str Meary €@dney: Because hé is a whole-time servant
qf Govemment-, and he cannot serve elsewhere. ' o

- Pandit Wllunt Klli_m Maitre: I do not understand what mv Honour-.
able friend, Bir Henry Gidney, means. Is a Governmant servant delarred
from doing uay. aets of charity? I am, howaver, referring to -this n;‘tiﬁéa-'
tion of Government to-show that far from rendering dny srsistance bo
hon'xcnopathy, the Government have adopted measures which go dire‘ctly
against the growth and stabilisation of this systein of practice in {his
country. I do not know much about medicine and materia mcdica of the
scienee, but I know that this has been a system of treatment which has,
found favour in- this coumtry. ‘And speaking from iny personal experience
of my own province of Bengal, I can say that this systern has made
enormous strides during the last 50 vears.” I is indeed a fact thut the:
firet homeopethio college was established in Cateutte, und today we find
clusters of wel-equipped homesopathic colleges growing in different parts:
of Caloutta and outside wherein ‘studente are banught this science with
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Anatomy end Physiology, ete. S8ir, it is a well-known fact in Bengal that
in’ Calcutta homceopathic practitioners command very large und lucrative
practioe, and in fact their pracitce is in no way inferior to that of the
greatest sllopsths of the city. Bir, mention has been rade by an ¥Honour-
able Meruber of Dr. Mahendra Lal Sircar. Is it realisod what his adoption
9£ bomceopathy meant? He was in those days one «f the most outstand-
ing personalitiee of India, one of the greatest medisal. luininaries, and he
wus the founder of the Indian Institute for the cultivation of science in
Indis. Dr. Mubendra Lal Sircar when he took to hommopathy firmly
believed in it and went on practising it and abjured allopathy altcgether.
It is gratifying to find that some of the most authoritative books on homaeo-
pathy written by foreign experts frequently make appreciative references
to him. This homeopathy is something which was not usknown in this
country. Thera was in ancient India something similar to this systern of
treatment and its underlying principle similia similibus curantur has
also its parsllel in Sanskrit: a mild and humane system of treatment akin
to homeeopathy was in vogue in India at the time of King Asoka. When
this great king embraced Buddhism he wanted to introduce a system of
healing art which would eliminate the necessity of operative surgery and
the violent form of treatment which the Ayurvedio system tben mesnt.
And a kind of homeopathy in this country arose in that way. It might
seem fantastic and raise smiles here and there, but tho fact-1emains that
horamopathie principles were known in this country, and thit is the reason
why in this country the homceopathic system of treatment found great
fuvour and even greater favour and popularity than the land of its Lirth;
and homneeopathic practitioners are now carrying on their trade with cou-
sidernble success. If Government had turned on. the scone and regulated
the growth an! development and the cultivation of this noble science,
probably we would not have seen the pitfalls and defects sand many other
ugly features which disfigure its practice today. We see today legions of
quacks growing up here and there with a box of a dozen or so of bomce-
pathic mediciner. and setting themselves up as practiticners. That is be-
cause Government have not done anything to help its growth and expansion
on healthy and salutary lines and they have not been able to control the
situation. Sir, it seems that Government also in some of their activities
accept, occasionally, the principle of similia similibus curantur, (like cures
like). Whenever there is an isolated act of terrorism by a misguided
youth, Government turn round and meet it by an intehsifiad form of orga-
nised tcrrorism with the help of their military and police! Bo they are
following that! They are also tuming this country, whenever ccnvenient,
into a vast laboratory in which they carry on all manner of experiments.

Let them make one more experiment and that with homaopathy in this
country.

I think, Sir, it is time for Government to seriously address themeelves
to it, to giving it recognition and encouragememt. Sir, hommopathy is
eniinently suiteble for the climatic and economic conditions of this ccuntry;
and T hope that a measure like this which does not esll upon Gvernment
to wmnake any very great sacrifices, pecuniary or otherwiss, will receive ab
least . that amount of recognition which has long been its duve. I can
sympathise with my friends the allopaths who fear thut in {he event of
itr recognition by the Government they will have formidable rivals to
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apple with. (Lieut.-Colonel Sir Henry Gidney: ‘‘Question’’)) I have
giregg syn'lpat.hy( with them, but I believe that every form of the healing
art, whether hommopathic or ayurvedic or unani, when it seeke to allaviate
tha pain and sufferings of humanity, should have the encouragement, eym-
pathy and support of every section of mankind. Sir, I support this Re-
solution.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham.
madan Rural): Sir, T have ane or two difficulties in connection with this
Resolution. The first is this: everybody knows that the strength of a
homeeopathic medicine technically called potency increases With ~ the
amount of sdulteration with water. If you take one par: of medicine and
mix it with 100 parts of water, the potency is supposed. to have -mcr.eo.sed
to 100, not diminished to 1/100th; and if this 1/100th part is again diluted
with 100 parts of water, the potency becomes 10,00(" ‘wnd :the- strength of
the medicine is supposed to have increased 10,000 times. If you go on
diminishing the sctual quantity of medicine ‘the poteney of the medicine
increases: ns & mathematician, I would then say, if this process .::or.th.nuea
ad infinitum then the proportion of medicine in a doze will be diminished
to zero, potency of the medi¢ine must be increased to infinity. In other
words if you take simple water, without putting any medicine in it it must
have the highest potency. '

An Honourable Member: Are you a dootor? -

Dr, Ziauddin Ahmad: I am putting forward my difficulties and I put a
comnion sense question and I hope that some of the adoventes of homeeo-
}ll)nt-hy will answer my difficulty. (Interruptions.) Has every one finished

is specch?

Mr, President (The Honourable Sir Abdur Rahirlllx}: The Chair thinks the
Honourable Member had better address the Chair. -

Dr. Ziauddin Ahmad: I say, therefore, the whols treatment ir ultimate-
ly reduced fo treatment by water: plain water will have the highest potency.
I admit there ‘are hakims in this country who treat every disease by giving
wator alone snd this homeeopathic treatment is nothing beiter than that.

My second difficulty is this: the basig for every other system of medi-
cine is scientific. It is based on physiology, pathology and 1nateria medica
—allopathy, unani system and the ayurvedic system are all like that. Bug
in this case I should like to know whether they have anything of the sort.
I have talked with some homeeopathic doctors and they say: ‘“We do not

L3}

care what the disease is, we are only concerned with the symptoms.*. . . .
An Honourable Member: They never say that.

Dr. Ziauddin Ahmad: That is what they say: and this is the way they
administer the medicine. First, they give medicine to n healthy man
and find cut what symptoms it produces. That is the whole scientific
basis of thia svsiem. If more scientific basis exists, T hopo rome Members
will get up and correct me. If any medicine produced symptoms, say,
minus A, give another dose and it becomes zero again. The treatment
practically means —1x. —1=+1. We have been told that it finds favour
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smong the people. I quite admit it; but. treatment by means of saedhus
and fakirs also finds fevour among certain classea of the people, treatment
with amulets end with holy water and so on also find favonr wnong cérlain
people. - By ansiogy, therefore, sadhus and fakirs cught to be recognited
ss qualified dochore and should find pleces in all hospitdls.

An Honourable Member: Have you made a study of this?

Df Zisnddia Abmad: T have not made any study of
{Interruptions) : :

. Ma. President (The Honourable Sir Abdur Rahim): Let the Honourable
Meiaber not take note of the interruptions. '

Dr. Zouddin Ahmad: The fundamental basls of homwopathic {roat-
ment Las not been established 0. be sciemtifio, nor the thsory of potency
varying inversely as the quantity of medicine appeals to me. It is raid in
the Resolutivr that the same recognition ought to he pgiven to homeo-
pathic colleges an. is given fo allopathic colleges. Now, in the sallopatbie
colleges, scientfic snbjects; like chemistrv, physics, physiolegy, Pathology,
diagnoeing of diseases and other thingd are taught: how s it possible to
teach these subjects in a homeopathic college? Théy do not believe in
disenscs, thev believe only in the symptoms. I hope that some of the
supporters of the Resolution will explain tHe poirtts ¥ have raised.

Mawvwi Sysa Murtuss Sahib Bahadur (South Madras- Muhammadan):
8ir, 1 rise to accord my whole-hesrted support to the Resolution before
the House. Before doing 8o, T was under the impression that at least
non-official Members will support this whole-heartedly; but- I am sorry to
see’ my Honourdble ' friend, IE' Ziauddin Ahmad, himself is o;posing ths
motien. 8o far as my Honourable friend, Dr. Dalal, iz concerned, he is
not opposed tc. it nor-does he gay that this s not :on stfence. But
our doctor friend, Dr. Ziauddin Abmad, has come forward to say that it
is not based on gcience. What has potency to do with this? (Laughter.}
Many of us do know; sumething of potential anergy nnd kinetic energy m
our college days. But even that has no bearing on the gubject befors the
House. 'The very fact that so whany eminent doctors and founders in
allopathy have ‘sprrendeted allopathic treatment in favour of homweopathic
treatinent is sufficient proof that this should not omly be recognised, but:
aléo prtronised by the Government. .Sir, T am one of those responsible
for thiz ‘Resolution. The Honourabte the Mover in his closing remarks
has said that this fodeit request may be responded to by the Central
Gevernment so that some moral pressure may be browght to bear-en. Pro-
vineial Governments and they may open their eyes and come forwm:ci to
patronise this as it is being done in Calcutta and in othex places. My friend,
Dr. Dalgl, hos entertained some fears that we are interfering with the
pawers. of tlie. Provincial Governments, We know what, the present Pro-
vinginl Governments. are. (‘‘Heer, bear) from Congrees Benches)

My, 8ri Prakass (Allahabad and Jhansi Divigiops; Non-Muhapmaden

Rurel) Fomaopaibie doses. (Laughier.) -
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Maulvi S8yed Murtuza Sahib Bahadur: As has been wery sptly remark-
ed by iy Honourable friend, Mr. Sri Prakass, thoy are. humceopathic
doses. o, it is the duty of the Central Government to sea that the system
which bas found favour even with the Royal family, even with our former
Majesty King Edward VIIT, should be patronised by them.

Sir Muhammad Yakub  (Rohilkund and Kumaon Divisions: Muham-
madan Rural): And, therefore, he had to go.

H&t.ulvi Syed Murtuza Sahib Bahadur: No, Sir; he lives & very honour
able life. (Hear, hear.) He did not care for the Throne. .o
Mr. Sri Prakasa: Again it is a case of potency. (Laughter.)

Maulvi Syed Murtuza Sahib Bahadur: Thers tho question of potentinl
energy comes in. (Laughter.) The question of kinetic or pctential energy

comes in when we know that our former Majesty gave up even his Throne.
(Lioughter.) '

Sir, when professional men, like my friend, Dr. Dslal, don’t come’
forwsrd to say that this system is not based on science; I sm simply
astonished to see laymen trying to do so. We know definitely that several
emninent allopathic practitioners have given up the ailopathic system #nd
are wuccessfully praetising the hommopathic system. The very' féunder
of the All.India Science Institute is one of those who has surrendered
allopathic trealment in favour of homeeopathy. 1 mean, the late Dr.
Mabindra Lal Bircar, M.D., C.1.E. '

Then the other fear entertained by my Honourable friend, Dr. Dalal,
was that some quacks might practise this. We do not advocate the cause
of quacks in this Resolution. We know that there are muny graduates
who have qualified themselves in the homwopathic system of treaiment,
'he Government can patronise them. They can also .open gchools
and colieges to impart instruction in homeeopathie treatment nnd recog-
nise the products of such sohools and eolleges.

Another suggestion made by my friend, Dr. Dalal, was that we should
have itinery hoepitals so that the doetors may go from taluka to taluke
or froan village to village, and I quite agree with him in the proposal which
is o laudable one. But are the Government prepared to support such a
proposition? 1f the Government are prepared to consider that proposal
favourably, then they can also consider the question of opening schools
and colleges for instructing people in homcopathy. I hope Sir, this
modest roquest made by us will find favour with all (he elerted Merbers,
including my friend, Dr. Ziauddin Ahmad, and also the professional mcen
in this House. With these few remarks, I support the Resolution.

Dr. @. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir,
it was very refreshing to hear all this discussion about the alleged scientific
subject of homeopathy. At the outseb, T must say, Sir that I am opposed
to this Resolution, and I shall presently give my grounds for it. It is mot
based on any technical ground, such as, that this is a provincial subjest
and, therefore, we should not interfere with it. Indeed, I am very glad
that this subject has been brought forward in this House so that we could
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guide the country by our opinion heré. I am not one of those who say
that everything scientific is concentrated in the ‘allopathic system of
treatment. 1t is far from my mind to suggest that every other system.
of treatment is unscientific. But, Sir, I will say this, that the allopathic
system of the modern day has absorbed everything that is scientific in’
the various other systems. The allopath rejects nothing, at the suine
time he is not willing to accept everything on faith or because a few doctors
have given up the allopathic system and taken to homeopathy successfully
or that there are some mystic things said about it. To accept any. system
of treatment, it must be based on solid scientific grounds, and when we
come to the homeeopathic system, that is so much praised in this House'
today, what do we find? Nobody will deny that every system of
treatment muet be based on an accurate knowledge of the human body.
What would you say of an engineer or let us say of a ?axi driver, if he
set himself up and said that he would do all the repaits of motor cars
without his ever having diemantled a car? Now, in regard to the homaeo-
pathic system, or I may say even in regard to the Ayurvedic or Unani
sytsem, I think there is a great defect in these systems in that there is
no regular scientific method of teaching the subjects. Nobody can accuse
we of being hostile to these systems, because in my own way, Sir, 1 have
tried my best to advance the cause of these indigenous systems so that &
good direction might be given to both the Ayurvédic and Unani systems.
Indeed, Sir, it might interest the House to know that I even presided at
an Ayurvedic Conference, and the point that I emphasised on those who
were responsible for that Conference was that they should have a regular
scientific method of teaching the systems, so. that those who will practise
the respective systems should be well conversant with what you may say
the fundamental facts of the human body, without which it is absolutely
imposisble for anybody, except for a superstitious person, to accept treat-
ment under any of these systems. And to my regret, I find that the
ruggestions 1 had made nearly 10 or 15 years ago to some very prominent
Ayurvedic doctors and to those who were following the different systems
have not yet been caried out. I had suggested that they should start
schools and colleges in which the dissection of the human body could be
carried out. They should have laboratories there to show to the students
how the human body is functioning, what the physiology of the human
system is. Not only that, I also suggested that no mountebank, because
be happens to go about with some old practitioner for a few months,
should be allowed to set himself up as a practitioner within six months or
even in a year's time. There ought to be properly constituted examining
bodies so that those who were going to practise these systems should be
properly recognised. So long as these: things are not done, I do not think
that the Government or the public through their representatives should
allow this kind of thing to go on in any civilised country. It will interest
many of my friends here who are extolling the system of homeeopathy to
know that the principle of cure adopted in that system, like with like, is
accepted in allopathy. Those who gave us an exposition on the Blibject
cught to know that vaccine therapy is also based on the same method.
If & man is suffering from tuberculosis, then he is treated with tuberculine,
—it is the poison of the same kind of disease that is responsible for it.
The whole of vaccine treatment and a good deal of bacteriology is based
on it and it is ridiculous to say that this is a system which is something
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very different, and, therefore, there should be a separate recognition for
it. By all means, if they have something substantial or something valu-
able to produce, let them put it before a scientific body, but it is no good
coming to a legislative body or a body consisting of laymen and whom
nobody is going to contradict. Some Members may say: ‘‘Do you knqw
something about it? If you do mnot, you should not contradict’.
In return it may be asked: ‘‘Have they studied the system?”” In that
case, are they entitled to bring forward this proposition and say, accept
this. The proper position for this kind of Resolution, and I think the
right method, is to put it forward before a scientific body. There is no
dearth of Indian scientific bodies and very important scientific bodies in
this country at the present time. They can sift and choose and whatever
is valuable will be accepted and whatever is; useless.. wil sbe rejeoted.
Coming to the actual Resolution iteelf, it says: .‘‘be pleased to introduce
homceopathic treatment in Government hospitals’’. What is the idea of
this? To introduce homeeopathic treatment, and why? By raw men who
dc not know the elementary principles of the anatomy, structure and
function of the human body? At the same time, let me assure Honourable
Members of this House that there is nothing to prevent a well qualified
doctor from uging this method. Indeed I can tell you as a member of the
Bombay Medical Council as well as a member of the All-India Medical
Council, that there is nothing in the regulations to prevent any well quali-
fied doctor learning homceopathy and trying to cure patients by homeeo-
pathic treatment. Therefore, it seems to me that this clause is absolutely
redundant. You cannot have homwopathic treatment in Government
hospitals or in hospitals at that, carried on by people, who are ignorant of
the most elementary things in that particular science. On the other hand,
if there is somebody who knows something about it and if he chooses to
have any particular drug or wants to follow a certain line of scientific
method, he is perfectly entitled at the present day to follow that method.
As regards homeeopathic colleges in India and giving them the same status
and recognition as allopathic colleges, I am not in a position to speak with
authority as I conie from a province where there is no hometopathic college,
and, therefore, I cannot say of the homceopathic college at Calcutta.

0 Pandit Lakshmi Kanta Maitra: Anatomy and physiology are taught
ere.

Dr. G. V. Deshmukh: To begin with, I said that I did not know, but
what I do say is, let them establish goed institutions as schools and
colleges, if not absolutely up to date, at any rate, where the elementary
principles of scientific teaching are observed. Then let them apply to the
svientific institutions. Nearly every provines has a university. Let them
apply to those universities. The universities will, I know, appoint a
commission to go into it and find out up to what standard the school or
college is. Perhaps then it might be worth while coming to the legislative
body and saying: ‘‘Very well, this is the report which the universitieg have
made, and therefore give recognition’’. But at the present time, to the
first part of the Resolution, namely, ‘‘to introduece homceopathic treatment
in Government hospitals’, there is no objection to a properly qualified
man giving that treatment, and as for the other part, namely, ‘‘give
homeopathic colleges in India the same status and recognition as in the
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case of allopathic colleges”, as no homeeopathic colleges exist now to my
knowledge, it seems to me that the Resolution is ~absolitely  redundant.
Those who are anxious sbout it, let them send it to the universities or
scientific bodies in the provinces, and if they approve of it, thén would
be the time when not only the Government but we, the i'efsresentatives of
the people here, may think it worth while to pass a resolution like Lhis.
But till then T won’t say. 1 am sorry to differ and not to agree to thiy
‘Resolution, but I do think that the most sensible thing for us to do is
not to accept this Resolution unless my Honourable friend, MN -(_}ll'ia'suddin,
is willing to withdraw it. o .

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): After listening
o the learned speech of my Honourable friend, Dr. Deshmukh, it is with
bonsiderable trepidation that I venture to stand on my legs and make a
few observations. ' ' '

Mr. President (The Honourable Sir Abdur Rahim): Today being Priday
the House will adjourn for Lunch now and meet again at 2-15 p.m.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock. '

The Assembly re-assembled after Lunch at a Quartér Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. D. K. Lahiri Chandhuty: In continuation of my speech, T wish to
state thet I am one of those who hold an impartial view on this subject.
I find myself in a position to state clearly that this homceopathic treatment
is based on a scientific basis, and, if to illtstriate. my pohst, I référ to
astronomical things, I hope the House will excuse me. According %o
astronomy, there are nine planets in this world and the week days are
seven. These planets have got their effect on everything # this thutdane
world. This homceopathy is also on & scientific basis and it is useless to
say that it is the business of the quack. Many people hold that view; I
am glad to hear from Mr. Bajoria that he does not hold that view. Then
there are two other planets which are working in & reverse direetion and it
tells upon the apiritual world. In every part of the world, it is calculated
that seven days complete a week amd with the change of seasons, the
human elements also change and human nature is also scientifionlly affected.
Sumuner, winter, the rainy season and spting all have their effect on the
human system. C .

This homaopathio treatment was first started by Hahnemann, who had
& petfect knowledge of pathology arid also other technicalities of this
allopathic treatment. Homceopathy affords a treatment which can be
evailed of by every one. We want homceopathy for ‘the simple reason
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thalt allopathy is v expensive. 1 have witqessed with my own eyep

thouaandf -ang milligga of people dying in the villages and they could nef

get any treatment for want of money. This is & vital point which should

not be ignored. I can personally testify to the miraculous results producsd

by homeopathy. I hgve s mustiff dog which was suffering from blood

dysentery and 1 took the risk of consulting a homceopathic physicisn,

instend of a Veterinary Surgeon, and to tell you frankly the dog was abso-

lutely cured of the disease by one dose only. I can tell you of another

instance in Calcutta. My personal assistant had a boil in the abdomen

and the allopathic doctor said that it must be operated. Fartunately or
unfortunately, the doctor had gone away for a week on some muflasil cal!,

and, in the meantime, my cousin, who has : ome experience of homce?oputhlcb
treatment, advised him to try the homceopathic medicine and with one

dose the boil subsided and 1ny personal assistant was ,absolul:ely a'll right.

The allopathic doctor, when he came back, would hardly behfave it. But

after examination he was satisfied that the boil had really subsided. ‘Bemg

un allopathic doctor, he could not give his whole-hearted support to it, bub

he said that it seemed miraculous to him. I can give you many marp

illustrations like this of the value of homeeopathic treatinent.

Pandjt Lakshmi Kanta Maitra: What is the quantity you require for
your treatment? "

Mr. D. K. Lahiri Chapdhury: That generally depends upon the Hopoug-
oble friend who put the question. Sometimes a lighter dilution will da,
sometimes a higher dilution is necessary. The higher the dilution, the
more efficacious the medicine. That is the theory. I may add that thers
is & regular five years’ course for this subject in France, Germany and
America. In Calcutta, there is a Homeeopathic College where there is a
regular dissection class, a class of pathology, a class of anatomy, and
generally the efficient doctors, who are coming out of this institution, gre
duing immense service to the suffering people, especially in the rural purts.
It is a fact that rural people are dying in thousands for want of proper
treatment. (An Honourable Member: ‘“What about bio-chemisal treat-
ment?’") That is all the more good. Bio-chemical treatment ia the .out-
come of homeopathy. In thie eountry we have got Uneni, Kabiraji.or
Ayurvedic, homeopathic and allopathic treatment. Today, we are only
pleading the cause of homaeeopathy. We hardly get-an oecasion to plead the
cause of Unani and Kabiraji systemr. When such a Resolution hag been
brought before this House, I want that the Government will trest it very
sympathetically, and if they do so, I know full well that they will render
an immense service to the poor people of India. It ought also to be
remembered that this treatment, which is absolutely based on a scieptific

treatment, should be generally taught in this country in such a way that
it gets wider scope in this country.

Sir, T may remind the House of one regolution that wgs passed a  few
yoars back at Calcutta at the Tropical Congress. In that Congress we
the good fortune of meeting many of the eminent. doctors of the world,—
even the inventor of emetine, tuberculine and the inventors of all those
bacteriological treatments happened to come over to Calcutta to join: the
Tropical Congress, and what were the resolutions passed?. I.shall stand
corrected if 1 am wrong, but the substance of those resolutions was. this

C
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that that day perfection of treatmrent will be reached when every kind of
treatment which is in existence in this world will be mixed up and a singular
treatment will be found out for the human race. As for' the allopathic
treatment; I may relate one instance which may interest this House.
8ir, the Medical Council was meeting at Simla and I was unfortunately
present at that time during the Bimla Session and I had the good luck
to meet some of the eminent doctors who came up in connection with
that Medical Council and I arranged in their honour a luncheon at Hotel
Cecil, but unfortunately that dav I was attacked by flu’ and was suffering
from a high temperature. Then, I told the doctorﬂ that T may be
excused from taking share at the table; they said: ‘‘don’t you worry,
we are so many doctors present here, and even if you suffer from lngh
fever, we shall preseribe such medicine for you that won't do any harm’’.
Many of these doctors were eminent in their profession and some
ofthem said to me: ‘‘to be frank with you, we have got no faith in medi-
cines’’, some others said: ‘‘I only believe in tincture of iodine and salts’'.
(4An  Honourable Member: ‘‘Kruschen salts’’.) Sir, the fact is that
‘quite often 70 per cent. of the diseases are cured by nature and only in
80 per cent. lies' the efficiency of treatment and credit of doctors. More-
over, in the case of hom(mpnthv there is one. bhing which s, to be. Tgmem-
bered, viz., that there is no danger in this treatment; if the dase is &
little hlgher or misplaced, it does not cause any harmful result to the
sm’mh and that is the greatest advant.age . There.ig~a dictum~thet doetors
er, but according to Dr. Khare patlents suffer also. In the case of
homieopathy, however, it mere'ly deals with the symptoms, it goes to the
roof cause of the disease and it is based on a very scientific method, and,
fa‘BtlBrD“ ‘speaking, every doctor who practises homceopathy will agree
thst if he symptorns are similar, the treatment is bound to be uniform.

Mr. Deputy President (Mr, Akhil Chandra Datta): The Honourable
‘Member's time is up.

" Mr, D. K: Lahirl Ohaudhury: In conclusion, I may add that this is &
subject in regard to which nobody should losé this opportunity of further-
ing the ‘csuse of homceeopathy, and I strongly support this Resolution.

'~ Bome Honourable Members: The "_‘queat;iqn may now be. put.

‘Mr. Deputy President (Mr. Akhil Chandra Datta): The question is.
' ““That the question be now put.”
" The motion was adopted. '

Sir Girja Shankar Bajpal (Secretary, Department of Education, Health
and Lands): Mr. President, I must begin by an apology for a some what
rheumatic huskiness of the voice today. (4w Honourable Member:  ‘‘Take
a dose of homeopathy.””) - I wag going to say that, if I had hedrd of the
marvels that have bean recounted today about the efficacy of the homaeo-
mathic system of medicine, I might have tried it yestordgy in the
hope ﬂmt I should have been able to effect & cure- overnight, As it is,
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I must ask the House to put up with what 1 fear vocally is likely to be a
some what feeble effort. The Resolution, Sir, of my Honourable friead,
Mr. Ghissuadin, bas had a mixed reception, if I may say so. There are
those who have spoken with great enthusiasm for and great faith in the
homeopathic system. It is impossible for me to join the chorus from
my personal experience, because such recollections as I have of the
homaeopathic system of treatment go back to a somewhat remote child-
hood, and the only clear impressions that I have, Sir, are, first, of grabi-
tude for the exiguity and tastelessness of .the dose, and, secondly, of
admiration for the demonstrative perfection of these minute globules 18
physical models of the mathematical zero. (Laughter.)

. An Honourable Member: You might have taken ‘‘mother tincture’'.

Sir Girja Shankar Bajpai: Well, I have not had any tinctures. The
other school, of which the most influential and authoritative éxponent was
Dr. Deshmukh, was inclined to challenge, with a considerable amount cf
scepticism, the claim of homeeopathy to be treated as a seience. I do not
propose to enter into this dispute as'to whether homeeopathy is a seience
or i not a science. And I have already ventured to explain to the House
that I cannot speak from' personal experience of its effoacy or otherwise.
But there are certain general eonsiderations which, I think, ought to he
brought to the nofice of the House. There seems to be some eort of an
impression that either the Central Goverriment or Provincial Goverhments
impose restrictions on the practice of homeopathy, and it has been urged
that, because this is both an efficacious system ‘of treatment and a cheap
systemn of treatrhent, therefore the Government should put no obstacles in
the way of the dissemination of this system. The fact of the matter is
that Government do recognise and have recognised for some time that, in
& country of the size of India, with the population of India and with the
poverty of the people of India, any system of medicine capsble of alleviating
human suffering should have free play, and that is the reason why there
is no legal limitation on the practice of any system of medicine,—whether
it be the allopathic system or the homceopathic system or the Unani
system or the Ayurvedic system. And, as some Honoursble Members are
aware, Provincial Governments have in different provinces aidéd and
subsidised the distribution of the Ayurvedic and Unani medicines. So, if
any Local Government chooses to give 'a similar’ countensnes to 'homeeo-
patny, I can assure my Honourable friend that nobody will be happier
than ourselves; we have no objection to that being done at all. 8o, Bir,
the first thing the House has got to realise is fﬁﬁ'ﬁpﬁhdi'é is 110 legal restric-
tion whatsoever in any part of British India on the practice of the
homeeopathic system of medicine. - S

Pandit Lakshmi Kanta Maitra: Your Government cannot give any
recognition. They have alreudy issued a circular on the subject.

Sir Girja Shankar Bajpai: I will come to that point also by and by.
My Honourable friend believes in homeeopathie: -doges of -spaech: when a
matter of this kind is being explained. I can assure my Honourable
friend it is not so easy. . L L

Now, Sir, the Resolytion falls into two parts. The first is & recom-
mendation to the Governor General in Council that homgopaths should
be appointed to the staff of medical hospitals, and the second is that Gov-
emment should extend their recognition to the status of .homaopathic

c2
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colleges, presumsgbly as teaching institutions. Now, I think it is just as
well that the House should appreciate at the very beginning that, so far
as the greater part of British India is concerned, whether it iz the first
part or it is the second part of the Resolution, adoption of it, action on
it, depend upon Local Governments. They do not depend upon us.
Medical administration, medical education and hospitals are all entirely
transferred provincial subjects. The question is whether, as regards the
directly administered areas, the Government of India are in a position to
do anything and, if so, what? .

Now, Sir, let me take the Resolution in the two parts, which I have
already stated, and define the attitude of the Government of India. So
far as hospitals in the centrally administered aveas are coneerned, there
is absolutely nn objection whatsoever to any doctor on the stafl of thece
hospitals. applying the homaeopathic system of medicine to the treatment
of his patients. There is no objection {0 that at all. Egually, if a person
suitably qualified for an appointment on the staff of a Government college
or teaching institution possesses, in addition, specialised knowledge of
homeeopathy, that by itself is not going to be a disqualification to his
appointment to the staff of that college. But I do not think that either
the House wishes or any Honourable Member wishes that we should appoint
to the staff of these colleges or extend ragognition to individuale whose
education has no scientific grounding either in physiology or in anatomy
or any other subjects that go up to make the corpus of the medical science;
that we should extend our recognition to anybody who comes along and
says: ‘I have read a book by the founder of the science or for six months
I bave meditated in solitude upen the miracles of homemopathy and I am
now in a position to come along and tell you—No disease, however, fell,
I have merely to touch and it will be oured’’. I am quite sure that if
Governmeant adopted an attitude of such promiscuocus recoghition, whether
by way. of appointment or for the purposes of registration or anything
else, the very first people who will get up here in the House and belabour
Government for beving shown callous indifference to the health of the
multitude of this oountry will be the Honourable Members who sit
opposite.

Pandit Lakshmi Kanta Maitra: Why put a ban on the homceopaths
by issuing 8 circular? .

8ir Girja Shankar Bajpai: There is no ban. I was not going to refer
to the circular in the course of my speech because I am mot aware
of the facts; but if what my friend is suggesting is that some circular has
been issued prohibiting homceopathic doctors from practising homeeopathy,
then all that T can say is that I have no knowledge of any such circular
at all. '

Pandit Lakshmi Kanta Masitra: Government servants have been pro-
hibited from practising homaopathy. :

Sir Girja S8hankar Bajpai: But Government servants are supposed to
be the wholetime servants of the Government for the purpose of doing
‘the ‘duties of Yhe post to which they are appointed. It is not [fair really
that & Government servant, who by rules is required to devote his time
to his special duties, apart from the question of seeking to supplement his
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income—it may be that somebody does it for charitable purposes—it is
not right that such an individual should be allowed to practise homeopathy.
In any case, I submit that that particular matter does not come within
the purview of this Resolution at all. The Resolution seeks the introduc-
tion of homeopathic treatment in Government hospitals. Is it the
suggestion of any Honourable Member, is it the suggestion of my Hon-
ourable friend that all these gentlemen whom this circular affects are
members of & Government hospital staff? They are not. Similarly, the
next thing is that Government should give recognition to homeeopathic
colleges. Is it the suggestion of my Honourable friend that any of these
servants is the principal of or a professor in a homeopathic college in
Delhi? I am not aware of the existence of any such college in Delhi.
What my Honourable friend is talking about has nothing to do whatever
with this Resolution. T think I can have your support, Sir, in saying that
that particular question does not arise.

Now, Sir, to go on. The question that I was dealing with was the
question of the eligibility of persons who are speeialised m homceopathy
for appointment to the staff of Government hospitals. The next question
that has been raised is the question of the recognition of homceopathic
colleges. Well, T am not aware of any homceopathic college in any
centrally administered area. I made some inquiries and the result of these
inquiries has been that no such institution exists. My Honourable friend,
Dr. Deshmukh, who, apart from his eminence in the profession, happens
to have had a very distinguished public career as well relating to such
matters as medical education, and so on—he is 8 member, for example,
of the All-India Medical Council—, even he found that in his experience
he knew of no homeeopathic teaching institution outside Calcutta. That
being the position, the question of giving recognition to a homeopathic
college is not a practical question for the Government of India at all
because the college does not exist in a centrally administered area. If
there is a homwmopathic institution in a province, it needs recognition either
by its own Local Government or by the University of the area in which
it is situate. Then, I submit the proper course for that institution is to
approach the University or the Local Government, as the case may be.
The Government of India are not concerned with that. The Government
of India in the matter of the recognition of medical gqualifications are
concerned only with the All-India Medical Council ‘and, as my Honourable
friend may be aware, section 11, sub-section (2) of the Al-India Medical
Council Act (XXVIT of 1938) provides:

_ “That any medical institution in British India which grants a medical gualifica-
tioh not included in the first achedule (a number of gualifications are recogmired here)
‘may apply to the Govermor General in Council to have such qualifications recogmised
and the Governor General in Council, after consulting the Council, may by notification
:;? the gszette of Indiu amend the first schedule so as to include such qualifications

retn.

Now, Sir, if there is a homwmopathic college in Calcutta or Bombay
which seeks recognition by the All-India Medical Council or for purposes
of the All-Tndia Medical Counmcil, the procedure described in the sub-
wection, which I have read out to my Honourable friends, is the procedure
which is open to that imstitution. There is no resson why that institutioa
should not adopt this procedure. ' ' '
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So, Sir, to sum up, the position is this. As regards the appointment
to staffs of medical colleges, there is no prohibition for suitably qualified
]Eec»ple. As regards recognition, to the extent that the Government of

ndia are concerned at ?jln the mattor has to be dealt with by the All-
India Medical Council in the first instance. Any institution which seeks
recognition has its path clear. It has got to make an application in the
prescribed way. My Honourable friend said something about it being
the system of medicine that needs recognition. I have already tried to
explain to the House that, if recognition means the right to practise, or
absence of recognition means the absence of right to practise, the problem
does not exist because the practice of no system of medicine is prohibited
in this country. That being so, I do not know that there is any practical
issue before Government. Anybody who wants to practise can practise, -

Pandit Lakshmi Kanta Majtra: It is a negative thing.

Sir Girja Shankar Bajpai: It is not a negative thing. Practice is a
positive act, and the positive right to practise can be exercised by anybody
who likes to practise. So that the position is this, that really it is nob
possible for the Government of India to take any direct or positive actiom
under this Resolution. I have been asked for an expression of sympathy,
moral sympathy, on behalf of the Government towards this. My answer
is that Government have moral or, -indeed, every conceivable kind of
sympathy with any system of medicine which tends to alleviate human
suffering, and if it would please my Honourable friends that a record of
the discussion in the House today should be forwarded to Local Govern-
ments—because after all action, if any action has to be taken on -this
over the greater part of British India, must be taken by Local Govern-
ments—I am prepared t6 do that. But if what we are required to do is
to go beyond that, in other words, if we are required to extend indis-
criminate patronage, if you like to individuals who profess homcopathy,
bu! who have not the requisite scientific foundation, then in that case,
I submit that with our responsibility to the people of this country, with
due regard to ordinary humane and humanitarian considerations, it is not
possible for us to do that. - 8ir, that is all I have to say.

Mr. M. Ghiasuddin: Sir, I wish tp say just a few words by way of
reply. First of all I take the arguments of my Honourable friend, Dr.
Deshmukh. He says that homeeopathy is no science. Sir, it is some-
thing for the scientists to decide whether a certain subject is a science
or not, and not for a layman like myself to say. Without going deeper
into the whole thing, whether it is a science or not, I will say that I
‘only judge & thing by its results. "As far as the results are concerned I
‘have got before me ample statistics to show that people treated by
homceopathic method were cured in all epidemic diseases, like cholera,
plague, etc., and other diseases. The other point raised by my Honourable
friend, Dr. Deshmukh, was that there is no proper college or:institution
where this science could be taught or is being taught. He said theve
was no where any institution where human anatomy could be taught to
students of homeeopathy. I am: afraid on. this point my Honourable
friend, the learned Doctor, is misinformed. I have just pow been given
information that there 8 & College in Calcu#ta where the-course extends
to over five vears and regular diplomas are granted and these holders of
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diploras have a right to practise homcebpgthy. On the authority of my
Hopourable friend, Sir Abdul Halim Ghuznavi, I say that human anatomy;
and everything else is taught there.

The other point is, there are a good many quacks in this profession who*
call themselves homeeopathic doctors. Sir, I admit this charge. But I
consider this is an argument in our favour. 1f there are quacks, it is for-
the Government to stop them. It is for the Government to provide pro--
per education and debar those persons from practising who are not qualified..
I think the boot is right on the other leg in this matter. All I can say
is that at present in & good many civilised countries of the world this
system is prevalent, and I have just been supplied with a list of a few
hospitals in America and other places which are serving the people there
very successfully. There is a hospital in New York after the name of the -
inventor of homaopathy and it has got 2,500 beds. . There is another
hospital in Chicago, & homeopathic hospital with 2,000 beds.: Then there
is a medical college at Philadelphia with the same number of beds. All
these persons cannot be fools. We may not prove on the floor of the
House, scientifically speaking, whether it is a science or not, But all
these persons who go to the homcopathic hospitals -and those who finance
them cannot be all fools. I admit the helplessness ¢f the Government
of India. A good many powers have bheen taken awuy in this
respect. Provincial autonomy is in full force, and so the Government of
India eannot dictate to the Provinces. I admit this much of excuse. But
I do submit that the Government of India should give some indication in
a practical way, and start some small institution. If that lead is forth-
coming, I think I will be pleased to withdraw this Resolution. With these
words, I resume my seat. e IR

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That thiz Assembly recommends to the Governor General in Conncil that he
may be pleased to introduce homeeopathic treatment in Government hospitals and
give homeopathic colleges in India the same status and recognition as in the case
of allopathic colleges.” 1 roowe

The Assembly divided :
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RESOLUTION RE INDIA’S WITHDRAWAL FROM THE MEMBER-
SHIP OF THE LEAGUE OF NATIONS,

8Seth Bheodass Daga (Central Provinces: Landholders): Sir*, I move

the following Resolution:

“That this Assembly recommends to the Governor General in Council to withdraw
the membership of t.hu country from the Lug'ue of Nations and to discontinue the

payment of the annual contribution there

Mr. G. H. Spence (Secretary, Legislative Department): Sir, on a

8 rx. that:

point of order, T would refer you to rule 14 which provides

“The business of the Indjan Legislature whall be transacted in English, provided

that the President may permit amy member unacquainted with Eagl
vernacalar.' i

the Council in &

to address

I am credibly informed that the Honourable Member is not un-

acquainted with English and that he has in fact.

. .

Some Henourable Members: What is your source of information?

Mr. Deputy Premdent (Mr. Akhil Chandra Datta): Order, order. The
Chair would like to inquire if the Honourable Member is acquainted with

English ?

Seth Sheodats Daga: Sir,* 1 do not know English.

Mr, Deputy Presidest (Mr. Akhil Chandra Dntta) The Honourable
Member can prooceed in his own language.

* English translation of the speech delivered in the vernacular.
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Mr. Bam Narayan Singh (Chota Nagpur Division: Non-Muhammna-
dan): 8ir, may I know if the report of this speech is being taken?

Mr. Deputy Presldent (Mr, Akbil Chandrs Datta): Certainly, it will
be reported.

Seth 8heodass Daga: The League of Nations wus established on the
10th of January, 1020, and its aim was to settle the disputes between
the Members of the League by arbitration and negotiation. The orguniser
of this League was the United Kingdom, and from the very beginning,
Indis wes one of the original members of it. At that time only 17 or 19
Nations joined it, but many of the nations of the world did not join the
League. All this happened after the Great War. America and Russia
did not join the League at that time, and, even up to now, America
has not joined. Russia joined a year ago. Germany also did not join
up to 1936, Japan which was one of the original members resigned the
League in 1988, because she wanted some portion of China to which
perhaps other nations would not sgree. The aim of the Ieague was a
noble one, but in practice every thing is going on quite contrary to the
original ides. May I be permitted to say that the League instead of
being an Arbitrator in the cause of peace has turned a band of brigands
and a set of butchers. o

Sir, even today important countries, like Japan, Germany and Amerioa,
are not there and so the League is not able to do anything in the caume
of peace. Therefore, the League instead of helping and supporting the
weak countries has been the cause of their ruin. I am giving some in-
stances below.

. Japan wanted to conquer Manchukoa and when the United Kingdom
intcrvened and objected, it was asked by Japan to give up India, and
80 the League failed. Thereafter, Japan resigned its membership of the
League and the League sat with folded hands and were not able to save
Manchukoa.

It had been settled by the treaty of Versailles that the Rhineland was
not to be occupied by German soldiers and in spite of that Germany gar-
risoned the Rhineland and took possession of the same and the Lesgue
found itself helpless to prevent it.

. Now, I will give the latest instemce of the League’s brigandage, We
are all aware of the fact of Abyssinia and Italy being the members of
the League of Nations and also painfully awarp of the fact as to how
Abyssinis was devoured by Italy. It was the duty of the League to in-
terfere when two members were at logger heads and to punish the one
that was in the wrong. Italy trea Abyssinia very cruelly and the
League which claims to be an apostle of justice was quietly watching
what was happening. Left to herself, Abyssinia would have settled her
differences with Italy directly without the mid of the League, and would
have, as we see today, been much better off. But the worthy members
of the League raised false hopes in her mind, and went on delaying
matters until the whole of Abyssinia was pructically allowed to be swal-
lowed up by Italy. This loot and butchery went on under the very nose
of the League, and, I may be permitted to say, by their connivance,
According to the principles, which the League proclaims and for whien
it came into existence, it should have sided with Abyssinia, but the only
outward symbol of sympathy which it was able to extend consisted in
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giving faint expressions to their opinion that Italy was in the wrong.
It also went as far as to sanction the control of petrol. supply 4o ltaly,
but this sanction remasined a dead letter. Several nations, including
the U. 8. A., undertook to supply petrol to Italy and yet the League
instead of openly siding with Abyssinia in order to exert pressuré on
Italy remained a silent spectator of the naked brutality until poor
Abyssinia was practically wiped out of existence. Sir SBamuel Hoare
realising the force of world opinion: had ventured to suggest that Abyssi-
via be left to settle her affairs with Italy herself, but that suggestion
cost him his office. All the humane principles laid down by the League
to be observed in the time of war, such as to refrain from bomhing or
exposing to gas attack the civilian population centres of Red. Cross
Society, hotels, cl_lurches, mosques, ete., were trampled under foot and the
League closed its eyes to this open challenge to its authority by Italy.
This inglorious drama finally ended in the disappearance of the Negus
from the Assembly. Will it be far wrong to suggest by way of an ex-
planation to the League's attitude in this matter that, ltaly being a
white nation and Abyssinia a coloured one, the. League sympathised with
the former with the result that the latter, though in the right, became its
victim? What hope can there be for India which is not a white nation
in constant fear of being swallowed up by one white nation or other.
Some people lay a great emphasis on the fact that India is one of the
original members, but this serves no useful purpose, except enabling the
British Government to nominate one of their favourites as a delegate,
and, thus, increase their strength by one vote in the League Assembly.

Though an original member, India is not represented on the Execu-
tive Council of the League and has no voice in important mutters. It
is true that there has been some reduction in India’s contribution,. but
it is not to an appreciable extent. The representation of India in the
staff of the League is very meagre, as will be clear from the following
figures showing the contribution paid by each country, and the return
it gets in the form of salaries to its officers:

B e
s TR | s

- ' Contribution Salary of the
Name of the mntf?- in Swias officers in Bwiss
Franos. Franos.
Britain 3,180,462 925,147
France 2,300,690 1,468,692
India . ' '1,670,870 * 51,835

When the British Government w

as suppressing the Indian nation with

oIl ite ‘might and main in its struggle for the attainment of ite birth

right. in a rion-violent marner in 1982, w

India?

The attitude of the League towards th
example of the failure

an apostle of justice.

are neutral, but Italy. has been sending 60,
officers and still claim to

of the League of Na

hat did the League do for

e affaits in Spain is a'living
tions which- clgims that it is
All the members of the League profess that the
n se 000 soldiers and some h

be maintaining its neutrality, but the League
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has not been taking any steps to punish these delinquents. It is obvious
from the above that the League can serve no useful purpose and it is
also not humanly possible for it to do any good.

As I have observed, above the League is a gang of robbers and a set
of butchers, ‘'who are in the habit of stending aside to let one of them
have recourse to plunder, so that they may in their turn be permitted
to do the same when occasion arises.

Under these circumstances, Sir, I propose that India should with-
draw -from the membership of the League and the payment of the annual
contribution to the League be discontinued, and I hope and trust that the
Assembly will whole-heartedly support my Resolution.

Mr, Deputy President (Mr. Akhil Chandra Datta): Resolution moved}

“That this Assembly recommends to the Governor General in Council to withdraw
the membership of this country from the League of Nations and to discontinue the
payment. of the annual contribution thereto.'’ y

Dr. Bhagavan Das (Cities of the United Provinces: Non-Muhamma-
den Urban): B8ir, I regret that I happen to know English, atherwise I
might perhaps have been able ‘to speak as eloquently and as fully as my
Honourable und very worthy friend, Seth Sheodass Daga, has done, in
his and my mother-tongue. As it is, I am compelled to speak in' Eng-
lish, by the rules. .

Sir, I support the Resolution, which has been so ably moved by him;
but I confess that I do so with much sadness, because the idesi of the
League of Nations, as conceived in the mind of that noble-hearted
idealist, President Wilson, the third truly great President of the United
States of Amerioa, is very dear to my heart. When I first read of the
establishment of the League, it appeared to me as the dawn of the
millennium, the realisation of the poet’s dream of ‘‘the Parliament of
Man and the Federation of the World"’. It is only because the machina-
tions of the cunning diplomats of the Great Powers, mainly, Great
Britain and, secondly, France, have perverted the League wholly away
from that ideal, that the Indian people no longer wish to remain con-
nected with it in any way. Even the British editor of that influentiak
paper, the Statesman of Delhi and Calcutta, wrote not long ago, to-
wards the close of the Italo-Abyssinian war, to the effect that the time
had come when nations, which had any self-respect left in them, could
only feel ashamed to have had and to have anything to do with the
League of Nations. ' ‘The League represents the last of the fourteen
points suggested by President’ Wilson for embodiment in the Treaty of
Peace between the belligerants in that epidemic of murderous madness
and mutual butchery, called the Great War. When he toured in the
countries of Burope after the Armistice, he was everywhere hailed as the
Prince of Peace. But when the Treaty came to he actually drawn up,
the Big Ten, and then the Big Four, and finally the Big Two, namely,
the Prime Minister of England, Mr. Lloyd George, who very aften lite-
rally ‘‘quotes the Bible for his own purpose’’, and Mr. George Clemen-
ceau, the ‘‘tiger’’ of France, successfully oubtwitted the simple-hearted,
straight-minded idealist, and whittled away thirteen of his Oroints, ang¢
left only the last. President Wilson yielded Eqint' after point, hoping
Ferhn]bs to win everything back through his League. His clever col-
eagues knew better,—very clever in their own conceit, but very foolish
in the eyes of God, as perhaps the survivor of them, Mr. Lloyd George,
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is realising now, in view of the greater preparation for a worse Armaged-
don. At the Sorbonne University, when they gave him a degree to
show him honour, President Wilson said: ‘“My conception of the League
of Nations is just this—that it shall operate as the organised moral force
of men throughout the world”. Today, the general feeling is that the

YLeague hus become a puppet of Britain and France, instead of the organised
moral force of mankind. :

8ir, 1 had the high honour of having, for a brief hour, under m% roof
in Benares in 1990, the daughter and the son-in-law of that noble-
hearted idealist, President ‘Wilson. Prof. and Mrs. Sayce were naturally
reticent, and could not tell me much on the subject; but 1 learnt more
from another American visitor, as to how President Wilson had died,
broken-hearted, of paralysis, because of the frustration of the high hopes
he had set upon the League. Not only had the diplomats of Europe
deceived him, but his own people disowned him. In the U. §. A. a
conspiracy had been formed, of Republican Senators, for economico-poli-
tical purposes, to belittle the President and make his mission for world
peace a failure. The Benators were tools of the international elique
of capitalists and armament-makers who have been at the back of most
of the wars of this century, including the Great War. lhe former
President Theodore Roosevelt declared publicly, shortly after the
Armistice: *““Wilson has no authority whatever to speak for the Ame-

rican people at this time. His leadership has been emphatically
repudiated by them'’.

The first Assembly of the League of Nations et in Geneva In
November, 1920. Over 16 years have gone by since then. - The League
has deteriorated steadily in effectiveness as a moral foree, till the time
has come when even a British editor says that no self-respecting people
should have anything to do with it. The Disarmament Conference held
by the League proved a fiasco, even as the World Economic Confer-
ence held in London proved a fiasco. The military preparedness of the
nations for another outbreak of butchery is far greater today than it was
before the outbreak of the World War. About a year ago, if I remem-
ber rightly, Mr. Lloyd George, in  one of his public speeches, bewailing
the mad race in armaments, of the Powers, but not confessing that it
was the consequence of his own excessive cleverness at the time of the
framing of the Treaty of Versailles, said that the total of the expeudifure
of the Great Powers on the armaments was one thousand million pounds
@ year, and that something like thirty million men were employed, as
the standing armies and reserves, without counting those engaged in the
menufacture of arms and munitions. He should have said they were
mis-employed, in preparing for the work of mutual butchery, and, far
worse, for the butchery of the civilian populations. I was amazed and
horrified to read recently, in a paper which professed to quote reliable
statistics, that the total of the budgeted military expenditure of the Great
Powers during the last year, that is to say, for 1986-87, was twenty-five
hundred million pounds. One thousand million pounds a year was un-
besrable and intolerable burden enough for ‘the workers of the world'
But—twenty-five hundred million pounds in one year! If all those thirty
million men were properly employed, and all that vast amount of money
spent in organising the humsn race for peace instead of organising the
nations for mutulf war, employed and spent in works for promoting the
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general welfare of mankind, what incalculable blessings would rain upon
Humanity! The whole surface of the earth could be turned into one
blooming garden, and, indeed, the Kingdom of Heaven could be estab-
lished on the earth. But the League looks on, and can do nothing to
stop this disastrous misuse of men and money. So many wars have
taken place during the last 16 years, wars between several Republics of
South America, wars betwesn Japan and Chins, snd the League Las
been able to do nothing. Japan openly says that if Britain is to hold
India as its private property, why should not Japan hold China similarly:
““Hands off China”! Such is the consequence of the malignant example
of imperialism set by. Britain, and her refusal to help India to establish
genuine self-government. ‘‘Sing come home to roast’’. ‘‘The mills of God
grind slowly, but they grind exceeding small”’. The grinding of the,
;:m']ls of God is the circling of the cycles of human history and psychc-
ogy. .
Indis in particular has. nothing to gein from remaining & member
of the Leegue, except the contempt of all other nations, the contempt
of the British most of sll in their heart of hearts, for being the meress
catspaw of the British Government, sad for paying for the diplomacies
of British statesmen at the cost of yet worse privation' of the already
half-starved and ragged hundreds of millions of our people. I under-
stand, Sir, that next after Britain and France, and perhaps, ene or two
others, India makes the largest annual eontribution towards' the upkeep
of the League, and has been paying up very regularly, while many olher
nations are in arrears. What is the result of all this? Instead of being
the organised moral force of mankind, the League looks on, while the
so-called Great Powers—Powers of Evil and Darkness—are becoming
organised martial forces, between which, when they clash, India, the
humble serf of Britain, will porbably be ground to dust. We cannot [or-
get that India lost from war-fever, during the four manths of 1918, prin-
cipally because of the drain of her resources to supply the war-require-
ments of Britain, and her own consequent lack of food .and clothing, and
the resultant depletion of disease-neniltinﬁ vital power, over 12 millisna
of human beings, by the statistics of the Government of India them-
selves—as meany as, or more thag,—were killed in battles in four years
of the Great War. World-wide dissrmament is sure to come, either b
world-wide slaughter, or by mutual agreement. It seems that it will
come by slaughter, and soon, since the League cannot usher it in by
agreement. |
The ostentatious pretence is that India is an independent mmember
.of the Lieague, but every one knows thet this is only brazen diplomacy.
The representatives of India on the League have always been only the
nominated tools and mouthpieces and megaphones and microphonea of
the British Government. I am mot aware that Indie has derived any
single benafit from her membership of the League. The League has a
Committee of intellectual eo-operation. One of our most famous men,
a world-celebrity, Prof. Bir Radhakrishnan, has been put upon it. I have
had some correspondence with him and one very brief talk. T got the
impression that nothing subetantial can be done by the Committee, in
respect of really improving the morsl quality of the education in the
European countries, and the quality as well as the quantity in Todia. We
see that instead of teaching peace between the creeds and the nations,
children of 8, 10, 12 years of age are being trained in all European coun-
tries in military dissipline, are being soaked in war mentality, and tanght
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to hate the people of other nations. The Leagte Jooks on. 'Itig an
axiom of ancient Indian tradition that education is the seed and root,
and civilisation is the flower and fruit. 'As is the quality, cultural and
vocational, of the education, such will be the quality of the civmilisation.
Wrong education has dethroned God in Europe and enthroned capitalist
Mammon instead; has given to him, for archangel councillors and minis-
ters, militarist moloch on his dexter side, .and diplomatist Mephistcs on
his sinister side; and has provided him with " boon companions in the
shape of Comus, Momus, and Priapus, the ministers of senaualisﬁ bigh
living, and all that is known as the night-sidé of the great capitald, the
modern Babylone, of Europe! The League consists of courtiers and dur-
baris who enjoy and appleud the cinema, dance and Bacchanalia. It is
only by right education and not by such superficial services and artifices,
and show of enormous industry over trivial details, and many processes
of - whitewashing and eyewashing and leaf-washing,” as the' League indul-
gee in, in common with all buresucracieb—that all the ills of mankind
can be cured, and all their problems solved, as nearly as is humenly pos.
sible to cure and solve them. The League has not been of any help to
India in this vital respect. - ' -

The League has a Committee pn Foods, as the physical basis of life
and of civilisation. It has published large books full of minute statistics,
which I have been looking. into recently. The net result is that cereals,
green vegetables, fresh fruite, milk and milk.praducts are the best foods,
and theee, together with egge and certain. meats for non-vegetarian folk,
are solemnly recommended. Now, India has known all .this for thousands
of yearw, and she needs no advice as to what food to take; but she necds
the food, jteelf, which she produces too, but is deprived of, ruthlessly.

1 hl\fer had talks in Benares with two Secretaries of the League, one
an Auélralian gentleman, and another a Dutch lady, if I remember right-
ly, who were attached to departments concerned  with the Drugs and
Drink’ Traffic and the Sex-slave Traffic, respectively. The opium traffic
of India with China has decreased; but, so far as I am aware, the ccn-

uthptién of cocaine and of aleoholic drinks of various kinds, indigerous
ahd fbreign, has increased, especially among the students of umiversities,
‘apll bmong those generally who regard themselves as '‘educated’’, to the
Yorror of all those who wish well to the younger and the future genera-
tions of Indix. The Hindu and the Muslin religions say that Swr-a-pa-
nam, the drinking of spirituous liquors is one of the five maha-patdka-s,
‘‘heintious sins’’ and the Holy Quran says: ‘‘Al-kbhamro amal-ish-Shaitani’’,
*‘intoxicants are the work of the Devil'”. And yet the Britash-Indian
Government are pursuing diligently the policy of deriving income from
this deliberate debmiiching and degradation 6f human nature, and.while
they profess and pretend to restrain and regulate the consumption of
jntoxicants, in ptactice stimulate it dig:ctly and _ilndireatly, and the
Indian States, which formerly never touched money from these infernal
soyrces, are now naturally and eagerly imitating the British-Indian Gov-
ernment_ in this respect. The League has done nothing to mend tho ways
of the British-Indish Government in this matter, which is a matter of
life or death, of Body and soul to the Indian people.

There arée many more things to say. Many have been said by mj
worthy friend, Seth Sheodsss Dags, and more I trust will be said Ly
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other speakers. I will conclude with just two more observations. If the
League were worth the money and the energy ‘spent upon it, and if
India were really an independent member of it, the horrible civil war
of mutual extermination now going on in Bpain would have been im-
possible; and the other civil war, now going on in India for the last
sixteen years—fruly civil, non-violent, on the side of the Indian people,
and, therefore, perforce, naot too violent on the part of the British people,
because of the intuitively far-sighted wisdom and philanthropy of our God-
given leader, the saintly Man of Peace—this civil war too would have
ended in an amicable treaty of honourable inter-dependence between
India and Britain long ago.

Sir, the League of Nations, having thus proved itself & failure, and
become perverted from the philanthropic ideals of its noble-minded and
generous-hearted Founder, President Wilson of the U. 8. A.; I[ndie has
every reason to sever its nominal and farcical connection with' it. Sir,
I support the Resolution. (Applause.) e

Sardar Sant Singh (West Punjab): Bir, the League of Nutions never
appeared to me as the dawn of the millennium as it appeared to my
Honourable friend, the humanity loving Dr. Bhagavan Das, whem: the
. League of Naticns was first established. Before the Manchurian erisis,

or the Chaco crisis, or the latest Abyssinian disaster developed, it K was
verv clear tc e that the establishment of the League of Nations wae
tha biggeet freud committed by the British diplomacy upoa the world. If
sty evidence were needed to prove my attitude towards the Leagye of
Nations as an institution it would be forthcoming from tha fact that singe
my election to this august House in 1981, not a single year has rassed
in which I have not tabled questions asking the Government to withdraw
from this Leuguc of Nations. It was in answer to my questions that a
statement of the total amount of contribution so far made by the Indian
Govérnment to the League of Nations was laid on the table of the House,
and it amounted to no less than 1,58 lakhs with an annual contribution
of about Rs. 14 lakhs from our revemues. Sir, when ufter the close of
the Great War the idea of colleetive security found favour, it was not
with the intention of creating what was called a self-determination spirit
in the countries, which were still subject to the Imperial Governments of
Europe, but it was a sort of collective security for those big daceits who
had gathered together the loot, and appropriated, or T should say, mis-
appropriated the various territories to themselves from Germany and other
defentod nativns. It must be said to their credit that tnis idea wue olothed
in a humanitarian form and laid before the public. I 1nay sofeiy concede
that it was the greatest triumph for British diplomscy when they made
Tndia as an original member of the League of Nations. What was given
to us was but a sentiment to which even a very shrewd gentleman like
Dr. Bhagavar Das fell an easy prey, and the country began to praise
fhe Govornment that India had become an independent member of the
Y.cagne of Nations, an original member of the Leagus of Nations. But
what was’ cur real status? A Becretary of State sitting sbout 6,000 miles
away from India was to nominate a few persons to represent us. Who

i\

were our ropresentatives? Mostly Englishmen.
Mr. N. M. Joshi (Nominated Non-Official): Not quite true.
Sardar Sant Singh: Mostly Englishmen, I said.
Mr. N. M. Joshii Not mostly. :



2600 LEGISLATIVE ABSEMBLY. “[9np AprrL 1987.

Sardar Sant Singh: If they were not mostly Erglishmen, then it was
those Indians, who were 80 per cent. Englishmen, who were nomingted
to these gutherings. And how did they vote? They voted at the biddipg
of the Secretary of State, not at the bidding of this House, or at the bid-
ding of the coumtry. This has been the shameful and disgraceful history
of our connectior with the League of Nations. We were there not to help
in the humanitarian task of prewenting war, but we were there to vote ab
the bidding of England so that English Imperialism might live. Are our
revenues meant for that? Talking about the various aclivities of ihis
T.:ague of Nations, I think, I had better quote from s.me ol the bocks,
rather than give my own views about it. Here is a quotation from a book
called ‘“World Politics, 1918-1986"" by R. Palme Dutt: '

“Three factors may thus be traced in the formation of the Lesgue of Nations. The
first was the aim of the victor Tmperislist Powers to maintain the fruits of their
victory. The second was the asim of capitalism as a whole to maintain its threatened
rule against the revolution of the subject maases ‘and of the ocolonial peoples. The
third was the aim to prevent or hinder future wars. These anims wore in fact
ﬁgntt.ndiotory; and the subsequent history has brought out more fully these contra-
ictions.'"

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair, ]

Here is & piclure drawn by a writer, and a true picture it is, about the
Lengue of Nations. Let us take the latest hiatory of the Abyasinian 'War.
In the case of the Manchuria crigis, Japan could put forward some plea
of justification as regards ite aggressive policy in Manchuria. - In the ease
of Chaco, sorne case was made oub but in the case of Abyasinia no justifica-
tion was possible? And what did the powers do? Yifky powers gathersd
together to protect the rape of Abyssinia. They hesitated und hesitated.
And when did they make up their mind to apply the sanctions which
are 5o mych applauded? It was oply when Musselini sent trwops to Libya
and threatencd Egypt that England jumped up and supported the sane-
tions. It was then that the Mediterranean fleet waa collected. 1t was
when the Imperial noute to India through the Mediterranean and the Red
Sen was threatened and was in danger 2% heing interrupied (hat the British
fieet was collogted. It was then that the sanctions were given. Muy I
ask the Honoursble the Finance Member why he asked ua to suffer the
logs, which we suffered by applying these ssnctions mgainst Italy, about
which in this year's budget he had lot to say.? Sir, we we always waede
the vietim. What did France do? She had one agreement with Mussolini
and another agreement with Britain. Why did not Blumn, as the Prime
Minister of France, give any further spuctions againat Italy? Beoguse
he knew that if he deprived Italy of this conguest of Abyasinia, Italian
forces may ture upon France and comquer them. That wus the renson
and not any humanitarian idea that prevented them from bringing sbout
that small pressure, called sanctions, against Italy. Subsoquent history
has shown that the continuanee of the League of Nations as a power for
callective gecurity of the nations is s huge fraud gnd _s!wn. Why should
wa pay for this fraud and sham? The League's failure ix very well record-
ed in a paragraph in the Round Table Journal for the month of June. It
savs: .
“All these truths have been abundantly vindicaled -in the history .of the

.'League
f Nations. Few will contend that anything like a world patriotism or & European
;ntrir:t-inm han yet emerged at Geneva, to ovethelanco the etyuggle for nstional
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intevests and security. Hardly any of the vital changes made since 1818 have been
mude through the League. Reparations and war debts were ended in effect by
repudiation. Armg equality waos taken by Germany unilateially after she had twice
left the Disarmament Conference and' had resigned from the League because the
l.eaguo members had been unable to give her the arms equality she had been promised
‘thiough their own disarmament. It was the same with the re-militarisation of the
Rhimﬁnnd. Germany could not allow the completion of the Franco-Russian pact of
military assistance to pass without answer. Bhe gave full warning of her strong
-objection to the diminution in her own security involved in the part. Yet the League
wes unable to do anything to solve the Rhineland problem by agreement before the
pericd of crisis arose. Nor has the League yet been able to make those frontier
veclifications that seem to be indispensable to the relaxation of tension in the Balkaps.
The inability of a leagne of sovereign States to bring about that constant revision
-of the economic status gquo which is manifestly necessary in the modern changing
worid ig ever more obvious, By far the most serious cause of present day upemploy-
ment, dictatorship, unrest, armament expansion and drift towards war is economic
mnationalism—the attempt of all sovereign nations, and particularly of twenty-six nationa
in Europe, to live in economic water-tight compartments, separated by unbalanced
indebtedness, prohibitive tariffs, quotss, emhargos and cufrency depreciation.”

The League has failed in this long list of their activities. I ask why
should we he paying for such a League? What is the idea bohind it?
Whnt is tho sentiment which should compel us to pay? The League of
Nations has been nothing but s big failure and it has been demcnstrated
that the League of Nations may serve no useful purpose in preventing
saggression. Abyssinin was a member of the League, and yet the powers
would do nothing to protect it. This reminds me of the famous speech
made by the Prime Minister of France, Mr. Blum, in the French Senate.
I quote from memory but he said that if they contributed to the defeat
-of the Italinns in Abyssinia, the prestige of the white man as against the
black races would have suffered tremendously. Is that the idea for which
the Leaguc’ is working and is that the idea for which we are pnying?
Do we want that bullets manufactured with the rmonev which we have
been contributing to this League, may pierce our chest. Tf India ever
wanted to be independent, the League will be on the side of Britain and
will utilise all its resources in crushing us and in massacring us.

Mr, N. M. Joshi: How will the League do it?

Sardar Sant Singh: I know that only two persons have henefited by
the League, one is the British and the other is our friend, Mr.-Joshi, who
makes constant trips to Geneva. When T say that this League of Nations
is going to be an instrument for strengthening our chains of slavery in
India, 1 am not overstating the case. T am really feeling it. Bir, the
gooner we finish our connection with the T.eague the better for the country
and better for humanity, In verv plain language, this League of Nations
is nothing Lut n sort of balance of power or alliance between European
nations to mnintain their Imperialism in the world today. We are not
parties to it. Why should we be parties to the League of Nations. It is
time that we reconsidered our policy and told the T.eamue of Nations that
““you don't live for the Asiatic races and nations, but only for the Furopean
pations'’. Il the Furopean nations want it, let them contribute towards
jts mnintensnce. We do not want it. Tt the vordict of this House
miske this fact clear to the Government. So long as we allow ourselves
to be a party to this big fraud and camouflage, 80 long we ure not eontri-
‘buting anrthing to humanity. That is why we must tell Europe plainly
that we stand in no need of this T.eague of Nationa. ' My submirsion is,
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and I conclude by saying, that 1 really cannot understand why the Govern-
ment of India have been making such huge contributions so long. Why
don't they reconsider this question? Why don’t they accept the advice
of the people of this country and cease connections with this League.

Mr, President (The Honourable Sir Abdur Rahim): The Honourah's:
Member's tirue is up. N

Sardar Sant Singh: Now, Sir,
Mr. Progident (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Khan Bahadur Sir Abdul Hamid (Nominated Non-Offieial): Sir, I ame
afraid, I am unable to claim an acquaintanee with the intricacies of
Buropean foreign policy, which my Honourable friend, who has just sat
down, seems to claim. I have no doubt that he thoroughly grasps the very
difficult problems of foreign policy in Europe, but this much I can eay,.
that I do not attribute to those great nations the callousness which he
seems to impute to them.

An Honourable Member: How charitable and generous you are!
Khan Bahadur 8ir Abdul Hamid: Will you kindly keep quiet?
An Honourable Member: Please address the Chair. g

Mr. B. Das (Orissa Division: Non-Muhammaden): On s point of order,
Bir, can the Honourable gentleman say: ‘‘will you kindly keep quiet’'?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable:
Member, if he is interrupted, should in the first place appeal to the Chair.

Khan Bahadur 8ir Abdul Hamid: Sir, the Honournble the Mover was in
your absence spenking in a language, which it was difficult indeed even
for me to follow, and T am sorry about that, particularly, because, T fancy
that he must have very cogently put his case, but by speaking in that
language, which T am sure he could not help, he deprived us of the chance
of following his arguments. My intervention in this debate is mainly
duc to the fact that T happened to have formed part of the Indian Dele-
gation to the Twelfth Assembly of the League of Nations at Geneva inm
1981 (Voices: **Ah, ah!”" ““The cat is out of the bag"’).

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member need not take any notice of that.

Khan Bahadur 8ir Abdul Hamid: I thus had an opportunity of guining
an insight into the working of that institution, of taking purt in its delibera-
tions and acquiring some knowledge and experience of the conditions in
which the Indian Delegation functions at that international sssemblage. T
am afraid, Sir, that the Resolution betrays a certain amount of pique, and
2 lack of appreciation of the true significance of our membership of the
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League. The preceding speakers seemed to laubour under the misappre-
hension that India’s membership of the League ig ¢n imposition and &
Maochinvclliao subterfuge of the British Governmeni to promote its
inuperialistic deeigns. They have tried to make out that the Indian Dele-
gation is, ro to speak, tied to the apron strings of ihe British Delegation,
and, gencrally, acts as its mouthpiece and as an autmnaton without any
distinet individuality or independence of action or iritiative. Well, such
an interpretation of the functions of the Indian Delegation is completcly
at variance with the facts. With the exception of one British delegate,
one ouly, whose inclusion was an asset to our Delegation, Sir Denys Bray,
the entire delcgation was Indian with an Indian leader and I believe that
this has been the case with subsequent Delegations. Tn T.ondon, we fore-
gathered und beld discussions on the agenda with the T.eague experts of
the India Oifica. At Geneva, we maintained our scparate entity. We
used {0 mect the Empire delegations and as far us possible neted in a
spirit of co-operation, hut we received no instructions from the RBritish
Delegation.  (Voices: ‘““Question’’.) In matters of foreign policy, of
rourse, the British Delegation took the lead, and this was onlv to bhe
expected in view of the well-known fact that of the foreign policy of the
empire, the British Government is our trustee. Our delegntes were elect-
ed to the various committees. where we represented the viewpoint of our
Delegation and of our Government, the Government of Tndia. T recollect
that one of us was elected chairman of the Bureau of the Assembly—e
rather unusual and coveted honour. The Committees explored problems
of wide and vsried interest, legal and constitutional, technicsl organisa-
tions, armaments, budgetary and financial, social and humanitarian, And
political. The work of the Committees is even more irnportant than the
plenary soseicn of the Assembly. Our delegates gain invaluable experi-
ence, and ceme into contact with the world problems affecting the pence-
and social welfare of the world. This, S8ir, is a hrief summary of the
activities of the Indian Delegation. The social side 13 not unworthy of
consideration. The delegation meets other delegations in the Assembly,
in eommittees. and socially. Misconceptions and prejudices wear off,
and the foreign countries learn to appreciate the fact that both intellectual-
1y and socially Indians are not inferior to any of them. This is a national
propsgande, which is of immense value to our relations—intellectual, com-
mercial, social and political with other countries—and this is an cepect
that showld bo kept in view.

Sir, a great deal of stress has been laid on the heavy annual contribu-
tion of Indin towards the League organisation. That this is a eause for
genuine complaint on this score cannot be denied, and successive delega-
tions have, ut the behest of the Government of India, taken steps to
acitate the question in the appropriate committee year after yesr. As a
result of these sustained and unrelaxed efforts, the countrinution has been
reduced. though to a small extent, and may possibly be further reviced to-
our advantage at no distant date. 8ir, the Resolution suggests that Tndia
should withdraw from the Leacue of Nations and discontinue payment
of her contribution. The discontinuance of our contribution would be the
inevitalle corollary of our withdrawal.

To my mind, Bir, the Resolution is unfortunate. It has been sought
to justify it on the ground of powerlessness of the League to thwart
aggreseicn and ite failure to live up to its ideals und on the sround of

p 2
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finercial ecotomy. Our contribution is heavy, but a reduction has been
made, as I Lave stated hefore, and o further reduction is pussible. The
Governinent cf India, however, have themselves been, it must be said to
their credit, fully alive to this fact, and their representatives have spared
no pains to press home this point of view, but this is clearly no ground
for withdrswul. To interpret our international status ond obligations in
a purely materia! sense would be unworthy of us. Other countries, which
have withdrawn from the League, had other reasons for thelr decision.
I hope, India will not. present to the world the spectacle of a great country
seceding from the League and forsaking it- international activities and
obligations on purely financial grounds.

Now, S8ir, take the other ground—the League's ineffectiveness. No
ons will dispute the fact that the League has had bad fuilures and great
defeats. The Ahyssinian and Spanish imbroglios are the latest additions
1o a long list of disasters! But the League, on the cther band, has many
triumphs to its credit. (Interruptions.) If this wcre not so, Soviet
Russin, Turkey and Mesopotamia would not have recently joined and
Egvpt would not apply for admission to the League. Why have these
countrica taken this step? Sir, India is an original member of the League.
The countries, I have mentioned, are the latest recruits and for manv
yeurs since its inception have not belonged to it. Why then have they
core iuto it now or wish to come into it? The answer is elear. They
were or are anxious to crown their independent s!atus by joining that
inbernationol organisation of independent States and, dcspile the failures
of the puat, still rightly believe in its beneficent efficacy, It is true that
India is not & fully self-governing country, but in the comity of nations
she has been treated on that basis. She has been a2dmitted to the League
on a footitg of equality, together with all self-governing dominions of the
British Empire. Logically, admission to the League should have followed
our acquisition of Dominion Status but the process has leen reversed in
our case. Our international status is identical with that of the fully

" gelf.governing countries. Our delegates come into contact with interna-
"ticnnl statesmnen, rub shoulders with them and collaborate with them.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhsmma-
dan Rural): Are you reading from a book?

Khan Bahadur Sir Abdul Hamid: I am resding from my speech. It
would be the height of unwisdom to sacrifice an internarional porition and
status which ranks us with the free nations of the world nnd is pregnant
with vast potentinlities. I you leave the League once, it will not be
possible for you to re-enter it easily.

Some Honourable Members from Oongress Benches: We Jo not want
to enfer it.

Xhan Bahadur 8ir Abdul Hamid: Tt is not a sound poliey .to eut one’s
nose, to spite one's face and T beg of you not to do so. I feel confident,
that in approaching this problem the House will be sctuated by no petti-
fogging spirit but will be ingpired by foresighted statesmunship, .

rAt this stage, Sir Girja Shankar Bajpai was crossing the line.]
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Mr. President (The Honourahle Sir Abdur Rahim): Ovder, order. No
gon_nurahle Member should cross the line between the speaker and the
mar.

(Khan Eahadur 8ir Abdul Hamid resumed his scat.)
Mr. President (The Honourable Sir Abdur Rahim): Mr. James.

Kllllsn Bahadur Sir Abdul Hamid: Bir, I have not vet finished my
speech,

Mr, Presideni (The Honourable Sir Abdur Rahini): Another Honour-
able Member has been calied upon to speak. Mr. .James.

Mr. F. E. James (Madras: European): Bir, I listenod with the greatest
respect to the speech of my Honourable friend, Dr. Bhagavan Das. There
ia nobody in this House who ig more greatly respested for his intelloctual
abilities and the probity of his character than tha Honourable Member,
Dr. Bhagavan Das. Therefore, anything that he says, particularly on a
subject involving the question of international politics, is entitled to the
groutess possible respect and. I very much regret that on thie particular
iszaue 1 am nog able to follow him all the way. I think, I deteoted in
parlt of his speech a misconception of the League of Nations, ss an
organisation, which is very widely current. ' I would like to remind him
that the l.esgue of Nations is not & super-orgamsation. It canuot be
any better thau the member States of which it is composed. It in rot
a super-organisation which can impose its will upon the sovereign States,
who are its members. I admit that one of the greatest difficulties, which
the League of Nations has to face in pursuing its poliey of enllective secu-
rity, is that tho member States are not willing to surrender any portion
of their sovereignty, I am one of those who believe thal u ¢omplete system
of collective security based upon a league of nations is impossible unless
the nations of that system are prepared to surrender at least a part of
their own sovereignty, and that is the very thing which the member Ststes
composing the League are today not prepared to do. May 1, Bir, bring
to the notice of my Honourable friend, Dr. Bhagavan Das, a quotation
from o recent book by Mr. H. A. L. Fisher, the eminent historian, in
which he makes this point in much better language, t=an T possibly can
uso. It is taker from Volume TII of the History of Europe. He says:

“The League of Nations can be no better than the member Btates of which it
is composed.' '

Mr, President (The Honourable Bir Abdur Rahim): It is now 4 o'clock

4r. u and the adjournment motion will now be taken up.

MOTION FOR ADJOURNMENT.

ARrrEsT OF COoNGRESS LEADERS AND VOLUNTEERY IN DELHI.

Mr M, Asaf Al (Delhi: General): Bir, I move:
“That this House do now adjourn.”

Mr. President, as you know, I am one of the least vocal members of
the House, and I may also add that I am not given to an excess of emo-
tion. The occasion for this adjournment would not have nrisen but for the
fact, that, wifortunately for the metropolis, it has been entrusted to the
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care of a pinch-beck Hitler. The Police Chief, who has heen rm_trﬁst.ed
with the maintenance of law and order in Delhi, it sppears, took it upon
bitaself to demonstrate his power rather than the power of the British
Government in Delhi vesterday. In fact clouds had been gathering for some
time and I cannot do better than rend out to you a passage from the
National Call which has described the state of affairs as ‘they gnnted 8
doy befcre the 1st of April. Deseribing the praparations which were
being made by the local Congress Committee for the obsgrvance of a
hartal on the 1st of April as ordered by the Indian Nationai | ‘ongress lm
order to mark the people’s protest against the new sonstitiifion, the
paper’s reporter says: .

" lar tug-of-war, it is understood, is going on between ‘the “Congress and the
Mlan\‘;:ggﬁtiea.gWhila the local Congress workers &re orgamsing _demmls_trauonl.
«orhorting shopkeepers and other businessmen of the city to close their premises and
aot to transact any business on the lst April in accordance with the wishes of the
All-lndia Congress Commitiee, the local authorities are leaving mno stone unturned in

». "

persuading (the reporfer may easily have said ‘in ‘#oeéreing') the ahopkbe.pers e

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has not read the words of the report. Is that the wording of
the report?

Mr. M. Asat Ali: The actual wording of the report is ‘‘persuading’’
and I simply added my comment by saying ‘‘it might c¢neily have been

Y]

coercing’.”’ To continue the quotation:

““The local authorities are leaving no stone unturned in persuading the shopkeepers
not to close their shops, In this comnection a mnotice in Urdu and Hindi has been
issued by the Senior Superintendent of Police, Delhi Province.”

And then r1uns the language of the notice. This report goes on to ray:

“‘Information has been received in the office of the Delhi Congress Committee that
local police officials had been summoning business men, shopkeepers and Tongawallas
1o the police stations with a view to bringing pressure to bear on them not to observe
hartal on the 1at April. Regular propaganda is also being carried on by the Bénior
Soperintendent of Police through handbills and radio  suggesting that business
should not he suspended.’

. And bhere T have in my possession the various notice i y

issued by the Senior Superintendent of Police and athemh‘::;o;hzﬁz S:nt:x
Sugperintendent of Police or somebody else, who was in league with him
had persuuded to publish. Here are a number of notiens which were ut
up, Al intended to restrain people from pursuing i a peaceial man}:ur
what they inteuded to do, that is to suspend their business. And that
wus not ull.  On the 1st April, early in the morning I received n communi-
cation hefore eight o'elock that about a dozen or 1nore arrests had been
made in variovs parts of the city. That looked like an uyly situation and
therefore I'hnd to run down to the Congress office in ses what, waa hap-
pening. Well, T was in the Congress Office. and this was at shout eight
o'clock. The first step that I took was to try and ring up the Honourable
Sir Tlenrs Craik. He was not up yet. Therefore I had to try rome one
else ﬂnd.bafcrc T could ring up the Deputy Commissioner or the Chief
Commissioner, « noise was heard on the road and ivmedintely afterwards
somebody ran upstairs bringing this flag and this rod. 1§ was really
adjusted to u Cengresr car and had been torn down or rather knocked down.
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“The flag was torn by a policeman who trampled it urder his feet (8hume)
and this was done in the presence of the Senior Superintendent of Police.
I immediatoly ran down to go and speak to the Senior Superintendemt
of Police because the situation was becoming more nnd more ugly. Chou-
sands of people were going about in the streets and this incident was
taking place in the presence of these peopie. It might have ipfuna.tod
any ‘perscn into committing any act of violence. We could certainly con-
irol hundreds and thousands of people, but we could not control every one.
It was impossible for us to do so. The police were making our f_.nsk nore
and more difficult by these acts of provocation. This was not a single act.
Other acts of similar nature were reported to me that morning. However,
I wont struight up to the Senior Superintendent of T'olice. Unfortunately
for me I did rol know him and he did not know me. 8o I had to intro-
duce muyself and tell him who I was and without any courtesy, or polite-
ness or exchange of greetings, I was just told, “‘Well, what do you want
us to do’". Fle was saying something to that effect. [ told bim that these
acts on the part of the police were provocative and thai the pe« ple were
-perfectly peaceful and therefore the police should not interfere with them
and that a3 things happened the situation was bocoming more and more
ugly and that 1 intended ringing up the Honourable the. Home Member.

Sardar Bant Bingh (West Punjab: Sikh): What was the name of the
Fuperintendent of Police?

Mr. M. Asaf Ali: I think that gentleman must be somewhere about
the premnses of this Chamber. If you look round, you may find him.

Sardar Sant Singh: Was it not My, Scott who was connected with the
beating of Lalu Lajpat Rai? (Shame.)

Mr. M. Asaf All: ] believe he is the Officer. T went up to him and
told him the whole of this affair. He turned to me and was going to say
‘soruething when his orderlies charged the people who were standing at &
distance of about & hundred paces and the Senior Superintendent’s atten-
tion was drawn to this. I also had to go and pacify the people and tell
them to go away. Then I came back. In the meanwhile another thing
happened. I am just giving you, Sir, unvarnished facts without the
least embroidery or exaggeration. I am just giving the exact facts and
nothing more. At the time I was speaking to the Senior Buperintendent
of Police a number of national flags which had been entrusted to one of
the Congress volunteers had been wrested from this volunteer and were
thrown on the ground. When I was talking to the Senior Superintendent
of Police, he said, ‘Look here, I do not want these flags. If you want
them you can take them away’. They were all lving on the ground.
This was not a solitary incident. As I said this was done in different
parts of the City. When the Senior BSuperintendent of Police was
watching or was not watching, I do not know, the tearing down of this flag
took place. This flag was knocked off the bonnet of a Congress car and
if the House likes, it can see how it is torn. My Honourable friend, Mr.
"Thorne, could satisfy himself by examining this flag, as to how it was
torn. It must have been knocked off with a flow. Howsoever it was
«done this flag was lying on the ground and it was trampled upon by the
orderly of the SBenior Buperintendent of Police. The Benior Sup2rinten-
dent of Police was there and it is for himn to say whether he aaw it or
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did not see it. At any rate this was done at his instance, or at least the-
flag was removed at his instance. However this is one of the many
incidents. Another boy was carrving a flag. This orderly of the Senior
Buperintendent of Police snatched that flng from the hand of this poy
sn(.l _t.mmpled it under his foot. All these, T submit, Bir, were acts.
definitely calculated to provoke people who were standing round this flag.
This morning Mr. Thorne very complacently said, *'I do not know why
this should be considered a matter of public importance’”. Mr. Thorne
does not seem to know up to this day that not less than 20 millions of
people walked behind this flag to the polls and returned mors than 750
candidates to various Legislatures who might have held the- portiolio
which he seems to hold now and who might have ordered the flying of this.
flag from every Government building, in fact from every house possible,
(Hear, hear). Therefore it is a matter of public importance. Sir, it is
this flag for which hundreds have given their lives, nay thousands have
died (Applause), this is a flag under which & majority of the people of’
India are prepared to walk to the gallows_if necessary. (Applause.) If
you have not got the decency to respect the feelings of the people who-
honour this flag the sooner you get out of this country, the better.

There is one other incident to which I must refer. Unfortunately the
time at my disposal is very short. That is the incident of the lady worker,
one of the most respectable Congress women, one of the most energetic:
of our lady workers. (Applause.) She was insulted, in fact, I think she
was assaulted in an indecent fashion. Two Europeans, I do not know
who they were, had the audacity to lay their hands on this lady's.
shoulders (Shame), they actually tore her blouse. (Shames.) .

Some Honourable Members: What cowards.

Mr. M. Asaf Al: This is an outrage in exoelsis. No Indian cam
possibly stand an attack of this kind by any one, whoever, he may be,
least of all by foreigners who pretend that they are civilised human beings.
I hope, Sir, this House will be satisfied with the plain, straightforward
end unvarnished account of the facts I have given to thein and that
this motion will be carried. (Applause.)

Mr. President (The Honourable 8ir Abdur Rahim): Motion mqved:
““That this House dv now adjourn.”

Mr. M. 8. Aney (Berar Representative): Sir, the mere statement of
facts put before this House bv inyv Honourable friend, Mr. Asaf Ali is
sufficient to indicate the depth of depravity to which the powers-thut-be
can go under certain conditions. It is impossible to conceive for me
that officers who misbehaved themselves so ignominously yesterday
when the demonstrations were going on have done all these things in the
presence of their superior officers without feeling confident thal {hese-
things would be applauded, appreciated or at any rate will be connived’
at by those who were standing behind them, that is their superior offi-
cors. And why was it 80? What was the oceasion for them t: make
an exhibition of their temper, to show such pettiness of mind like« that?
Possibly' the very idea which brought the demonmstration into existence
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was troubling their minds. The demonstration was, as you know, in-
tended to register the nation-wide protest against the inauguration of a con-
stitution which was not wanted by the nation. It was thrust upon ihe
people in spite of them and the demonstration was intended to register
their protest. This attitude of the nation naturally had its reactions on
those who wanted to thrust it upon us, and the officers who misbehaved
werc repersentatives of that reactionary buresucracy which wanted to
thrust this constitution upon us. But they must remember that they
were responsible for the maintenance of law, order and peace in the
country. In fact that is the pretension which they elways put iorward
in justification of all the enormities, indefensible and unjustifiable, jer-
petrated by them from day to day.

Now, any police officer who has the slightest experience of managing
big demonstrations or attending big processions could have easily con-
ceived that it is not easy to keep the mass mind under contrul if an
extraordinery provocation is given to them. And if there had been the
slightest retaliation on the part of any of those who were in the mase.
there or in the demonstration, they would have a right to say, ‘‘Here
ere those who are pledged to peace and non-violence, and they have
done this and that’’, and so on. Was this kind of misconduci on the
part of these officers due to an innate desire on the part of the authori-
ties that the non-violent attitude of the masses should not continue und
there should be some kind of violence which might provide them an ex-
cuse to wreak further vengeance upon them? Was that the inner
motive of these persons? Is there the slightest atternpt on vhe part of
persons on those benches to deny the facts given here? FEven if thoy
deny them, it is no use. There are persons who have seen these tiun
perpetrated before their very eyes. There is my Honourable Iriengf
Mr. Asaf Ali, himself who was present when these brutal things were
perpetrated. The flag was trampled under foot. You may not call it
s national flag because you do not admit that India is a nation at all.
You are prepared to owe allegiance to some other nation and you gleat
over and pay your salutation to that flag. But you must at least Lnow
as responsible administrators of this country that there are lakins und
crores of people who regard this flag as a symbol of all the best uspira-
tions of this country. Tt is this flag they look up to and they hope to
instal this flag one day upon the pedestal of their powers. Thai is the
attitude of the whole nation towards this question. Is the facl not
kdown to the Honourable Members on the Treasurg Benches or their
agents who work outside under their orders that there has been a flag
satyagrah in this country when hundreds of people from all parts of
India flocked to the city of Nagpur to protect the honour of the flag?
It was in fact the first important satyagrah, the first important civil dis-
obedience movement in which the spirit of civil disobedience became
manifest. That agitation by itself should have convineced Government,
if they had cared to read aright the sentiments which move tha people
of this country and the aspirations which are beating in their hearts,
that the flag is not for the people of this country o mere rag with three
colours in it, but it represents to them the embodiment of their future
hopes and prosperity and the status which this country is to have in
the comity of civilised nations hereafter. The flag represenis to them
all that; and when you insult that flag you treat the popular sapirations
end the popular ambitions and sentiments with contempt. It iz fortu-
nately due to the teachings of that great man that even under a provo-
cation like that this big mass that was gathered there took it ealmly



2610 LEGISLATIVE ASSEMBLY. [28D ApriL 1987.

[Mr, M. 8. Aney.]

lying down and nothing untoward happened. T think if T had been there
and had seen that police officer do such a thing in my presence, hud he
-even been ten times as high as I am, 1 would have kicked him there and
taken all consequences, thereby showing him that no treatinent of that
kind can be tolerated by any Indian worth the name. I really wonder
how my friend, Mr. Asaf Ali, succeeded in keeping all these gentle-
men under control in the face of a provocation like that. Credit for
that is all due to that great eaint who is living in Wardha und preaching
the gospel of non-violence credit is not due to the order that you keep
‘with the little band of police officiuls who move there. The ciedit is not
due to them but to the deep lesson of non-violence which has been en-
graven in the hearts of the Indian people through the teachings <f that
great man who is dedieating his life not only to the serviee of this land
but to the service of the whole of humanity.

After this flag incident, when 1 come to the story of the molestation
to which a respected lady worker of this town was subjected, mi voice
shakes with indignation. Have these Englishmen not even the least
sense of chivalry in them? One thing which they ssid in chis country
was that Indians lack in chivalry because they do not take their wives
with them and parade them in the streets. But where was the chival
of these people when they laid their profane hands on the shoulders of
this lady worker, who would have willingly submitted to be takeu 10 jail
o* even to the gallows? She was pledged to the creed of uon-violence
and there was no trouble in arresting her when she did nothing against
vour order or againgt vour law. Tf they say there wus resistance on her
part, a thing which we have not heard up to this time, 1 shall not believe
it, because 1 know the lady. I hove seen her working in this city for

ears. I know whut a respectable and unselfish public worker she is.
When at the time of arrest hands were laid on her shoulders and she
was shaken like that, it was too much for uny one to put up with. And
when these things are brought to the notice of this House, instead of
giving & promise to consider patiently what we have to say, childish at-
tempts were made to raise technical objections to hush up the discus-
rion. No sense of decency, no sense of ordinary courtesy or politeness
on their part seems to have remained. They are so much ~arried sway
by their sense of prestige to proteet people who work under their orders
miteide that all their sense of decency and courtesy and politeness reems
to have vanished for the time being from their minds. Tickiish objec-
tions were raiced and the result was that there was a terrific outburst
from my Honourable friend the Leader of the Opposition who is very
seldoin  exeited.  Todnv when on a subject like this when lakhs of
pecnle are feeling over this thing and an attempt was made to hash it
undsr some technical plea, even that cool-headed politician who eits
there day in and day out was at once excited .and made an excited reply
which T have not been used to hear from him for many years. You cen
imagine, Sir, therefore, the depth of popular feeling, to what cxtent the
people are feeling the indignities to which the members of the demon-
stration were put that day; and what was the occagion? Why were
effortse being made by the Government, as my Honourable friend, Mr.
Asaf Ali, has shown, counter-efforts to dissuade the people fromn not ob-
serving the lartal in the way in which they were minded to do it? What
was the idea behind these things? = Why were you  coming in
the wsoy of people exercising their judgment and regulating their
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«<conduct in accordance with their own idea, so long as they
«lid not break any law of yours? Your responsibility, in my opinion,
is to see that laws are not broken by the people. To that exient you
-will be justified in restricting their liberties. But so long as they wunt
to keep within the limits of the law and teke upon themselves the respon-
sibility of observing peace and order, there is no justificntion whatscever
on the part of Government or their officers to come in the way of the
people's activities and to take up the work of counter-propaganda. The
‘thing was going on for a day or two previous to the demonstraiion-- that
lias been brought to our notice. I really congratulate my Congress
friends who were in the demonstration—I was not in the demoustration
yesterday unfortunately, because I had been called to perform another
-duty in the village of Panipat, where some other things hud occurred-—
but when I came back and learned of all these things, I was reslly con-
gratulating these men for having observed an exemplary attitude of neu- &
trality and patience in the midst of provocatione when an ordinary man
would have cut away and taken to violence naturally. Government
must thenk Mahatma Gandhi, thank the National Flag which their ser-
vents had the profanity to trample on, for it saved them yesterday and it
-gaved the people: it is that flag which will save you hereafter and this
country also. With these words, I support the motion for adjournment.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): 8ir, T have heard with rapt attention und with a sense of
:shame the description of the outrage which Mr. Asaf Ali has given to thig
House. I would ask every Furopean gentleman here what he would have
done if an Indian had treated their national flag in this way. I would ask
whetlhier they would not have brought out their machine guns to slaughter
unarmed teoplc there wholesale, raid houses, insult wornen and show their
respect for the flag. Here, unprovokingly, non-violently a procession. a
most conatitutional procession, to show their indignalion at the foreing
of these reformis on an unwilling nation, was going sn, and the myrmidons
of the Government who are paid by Indian money to Leep peace gn and
insult the flag of the nation—a nation not of a handfuvl of men, but n nation .
of 350 millions who could if they willed destrov the whole fabric in a
nioment, but who are placing themselves under the guidance of the best
of human teings, the leader of the human race, who has buen preaching
in season ond out of season for peace and for non-violence all over the
world: and today in this House we have to hear this oatrange without being
told by this time that that officer has been sagked, that that cfficer has
been turned oui the officer has been punished.

An Honourzhle Member: He will be promoted.

Mr. Amarendras Nath Ohattopadhyaya: Yes. I know. We in Bengal
experience {hesc things, and to us it seems to be mere pin-pricks: we have
heen accustorned to this sort of insults; and today simply because all these
hundreds and thousands of our young men are passing their daya in jails,
we do not at this moment want to send our young men in Delhi to jails.
Our leuders have been showing the greatest composure even under the
highest provocation and we have simply to pass & vote of censure. Whom
ghall we pass a vote of censure on? Have the Britishi Government that
sense of colicacy, that sense of decency, that sense of self-respeet, that
a vote of censure would mean uanything to them, would improve them,
would improve their morals? I am ashamed that here we have our Euro-
pean friends who would not come with us to vote for a ccnsure. Why?
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Tioes not this outrage deserve their support? Do they feel shat Europeans:
have a right to trample down upon our national flag? Do they
feel that Government is justified in dishonouring our national flag? If they
do so. they bad better say so in plain language. If they do not vote on
this motion with us, we shall know that they have lost their manhood;
they lave lost their sense of self-respect, they have lost what made them:
great and naturally they will be cowed down by a Mussolini in Italy or a
Hitler in Germany. T believe that instead of placing this description here-
with such high feeling, Mr. Asaf Ali’s dead body would have spoken far
more feelingly if he had stood there and laid down his life for maintaining:
the prestige und the respect of the flag. We should have had one life less
—and that vould not have mattered much: we would have lost one life
but we would have gnined the whole country, But the whole thing is
being controlled by one man: that one soul pervades the whole of India
today; and th: bravest man, the most courageous man, the man who
could lay down his life at & moment’s notice, feels the efiicney of patience.
330 1rvillicns of people have to be educated, and I will say that this kind
nf outrages only serve to test the progress of our struggle, of our nationalisin
und of our patriotism. T know there were young raem, young women im
the procession who could have laid down their lives for the flng, but they
did not. Sir, T appeal to this House in the name of ull that is sacred, i
“the nume of all that is noble, that they should pass this vote of censure
unanimously, because the Government have failed to tuke any steps aguinst.
ihe offending officials who committed this outrage. 1f the Government
had communicated to this House that they had {aken suitable action
against the offending police officers, T am sure this House would have been
spared of this censure motion, but no, the Government did not care to take:
any notice of the mischief done by their police officers. I hope, Sir, this.

House will pass a vote of censure with u najority, the like of which it had
not seen before. '

Maulana Shaukat Al (Cities of the United Provicees: Mul'ammudan.
Urban): Sir, 1 think it is my duty to intervene in this debate, but before
I do so. T want to make my position very clear. Bvery ane lnows that
T wus present here yesterday instead of joining the procession ps a protest
sgsinst the new Reforms that have been forced on the people of this coun-
trv. Some of us had decided to get the best out of these reforms, and, in
necordunce with that decision, I came here. B8ir, I have got the courage:
of my convictions; T have been an old Congress man. I left it when I
found that it would not satisfy us. I have fought against the Congress,
I had stood out in the Bombay City when the Civil Disobodience Move--
ment was at its height and people wanted to boveott. I have seen English
girls snd wonten being laughed at when they went to buy chiifons or a bit
of gilk fromy Whiteaways by a jeering erowd of Indians. I had to stand
up against my own brethren and fight them. They are ny old friends and
co-workera, and I am looking forward to the day, sooner or later, mueh:
anonor than later, when we shall again be working hrnd in hand for the
advancement of our ocountry. Sir, T had taken no part in _vest-erdqy's
processicn. When some people agked me for my views, T advised !ﬂ'qshmn-
not to joim in the boycott. I have done all that, and vet T feel “:'l ir my
duty to speak out when T find that incidents have happened and facts:
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i{m}ve been clc-:ut:l}' placed before the House which 11ake one's blood boil.
1 have been carefully listening to every word that Mr., Thorne was ulter-
mg.t&!m lorning, and I think he practically gave a very fine certificate to
the whole body of Congress workers in the Delhi City when he said that
¥ was a very orderly procession. Now, he must cither accept the facts
a8 stated by thc Mover or deny them. The whole House wants him to
speak out and to let them know the real facts. If the facts are us stated
by my friend, Mr. Asaf Ali, then the whole House thould unanimously
-«censure this Government and ask them to express regref for the unfortu-
nate incident snd punish those who were responsible for mishehaviour.
I know Bhrimati Satyavati Devi,—she is a lady worker ot honesty, and
<haracter. She was pérfectly willing to be arrested. 1 have yself been
‘a prisoner. All people know that my brother and T hive been prisoners.
But as long as people were courteous to us, there was no trouble. There
was no chance of my running away when there wus n warrant issued for
my arrest; also, because of my size, I am incapable of
Tunning away and evadine® the arrest; but if, unneces-
sarily, people wanted to pull my beard or my ears, T would never
have hesitated to hit them back. Sir, in this case, this respeetable lady
worker was perfeotly willing to be arrested, and, therciore, it wus the
duty of the Government and of those who were reaponsible for law and
order to see that she was arrested salright and courioous treatment was
saocorded to her. When she was perfectly willing o he arreated, vwhere
was the justification for assaulting her in the manner the police officers
on duty did. That a voung, respeectable public worker like Satyavati Devi,
-should have been roughly handled by police officers, especinllv when she
was perfectly willing to be arrested, is a perfect disgrace for the Govern-
ment. 1 appenl to the Governmert to see that there is no repetition of
guch incidents. By all means they could have taken strong action if any
attempt were made by those who were arrested to run away or to resist
-urrest. But in this case she was perfectly willing to be arrested, and
vet she was treated in a manner,—I don’t want to usa strong language,—
‘which no self-respecting Government would. allow its sarvants to practise.
I hope Mr. Thorne will be able to place all the focts before the: Iouse,
and that he will take action against the offending over-zcalous police offi-
.cials in a manner which will do credit to his Government. 8ir, I do not
‘know what is in store for this country, I do not know what will bappen
to this country, if we go on in this mad way. I do not know thnt—God
alone krows best, though day and night five times in a dev I, as a humble
sinner p.ray for the deliverance of this country,—my mother and younger
brother both died with the same prayer on their lips. They expected to
‘gee n change in the country before they died, they oxpected India to be
a free and independent country, but they were disappointed. 8ir, I have
munv friends on that side (official benches), but if their subordinates
misbehavi and insult the public, especially when the procession was per-
footly orderly. it they lose their head and get excited for “rhich there cun
‘he no iustifiration, I think Government must punish those people who
have mishechaved with a heavy hand so that it may serve ns an object-
1esson to the entire police force.

Mr. J. A. Thome (Government of India: Nominated Official): Sir, T

waited to intervene in this debate, because T was expecting some facts to
“be adduced in support of this motion. T fear, Sir, that we have gone
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asiruy from the precise terms of the motion, but may I remind the House
of its terms? To be fairly accurate, there is one quite specific incident—-
rough handling u respectable Congress woran by two European policemen ;
another incident or set of incidents is fairly specific,—deliberately insulting
the National ¥Flag; and the rest of the motion refers to the misbehaviour of
certuin officials of the Delhi police force generally, and acts of grave pro-
vecation caleulated to disturb a peaceful demonstration by the citizen of
Delhi. Well, Sir, the only speech which has adduced any fadts is that
of my friend, Mr. Asaf Ali, and I think I should be correct in desciibing his
speech as more sensational in manner than in matter, and I am still rather
at o loss to muke out what case the Government have to anpswer.
(Laughter from the Congress Party Benches.) However, I shall try to telk
my humdrum story, and -1 fear, or shall I say? I hope, I shall not be
gensational either in manner or in matter. '

Mr. 8. Satyamurti (Madras City : Non-Muhaminadan Urban): Manner
we see that,

Mr. J. A, Thorne: Well, Sir, it was known for some time before the 1st
of April that a demonstration would be held in Delhi. Meetings were held
und some intempernte speeches were made, but 1 do not wish to lay any
stress on that. The attitude of the Congress was defined in, as I said this.
worning, o peaceful and conecilintory fashion. 1 will read, for instance, one
corumunication from the Delhi Provincial Congress Committee. ‘‘The-
Delbi Provincial Congress Committee has once more to notify to its subor-
dinate committees and the general public that suspension of business-
should be voluntary, thut is to say there must be no molestation, no inti-
rnidation or anything of that kind''. 1 should perhaps mention that there
was u little, not & very powerful, sting in the tail of one of these communi-
cutions, snd that was to the effect that all those who still believe in police
protection should refer back to the past to the amount of the protection
they actually received. Well, that is rather un ambiguous remark, but it.
does, I think, slightly take away from the generally peaceful intimation of
the Congress’s intention. Now, Sir, the Chief Commissioner in view of
these developments,—if I may quote his own words:

“After consulting the District Magistrate and Senior Superintendent of Police,
T decided that prohibitory orders were unnecessary. No processiong or meetings
were prohibited. But T gave clear instructions that molestation and intimidation were-

to bie ruppressed firmly and promptly, and reminded the District Magistrate and the
Sevior Superintendent of Police . . .7

i T may paraphrasc his words,—of their powers and duties, in particular-
under section 7 of the Criminal Law Amendment Act of 1982, which refers
to wmolestation of persons in the pursuit of their ordinary avocations. That
was the situation before the 1st April. As for the incidents of yesterday
which are considered to be derogatory or unworthy of the administration, I’
have still to relv on the text of Mr. Asaf Ali's motion and such statements.
as he made in support of the statements therein. The first of these is the-
vough handling of a respectable woman by two European policemen. I
cannot help feeling that there must be some misapprehension as to what
actually happened. (An Honourable Member on the Congress Parly
Benches: ‘‘No.’") Well, Mr. Asaf Ali,—I made n note of his words at the:
time—said that this lady was ‘‘nssaulted in an indecent fashion by
Luropéan police officers who tore her blouse off.”” T agree that, if that had
bappened, not only Mr. Anev’s blood would boil, but T may say that of
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every gentleman in this Assembly. But I cannot, as I said, believe thas
this statement—which is made for the first time in Mr. Asaf Ali's speech—
hus any foundation, '

Sardar Sant Singh: May I ask .
Mr. J. A, Thorne: I cannot give way.
Sardar Sant Singh: On a point of information, 8ir . . .

Mr. President (The Honourable Sir Abdur Rahim): No interruption will
be allowed.

Mr, J. A. Thorne: As I said this morning we are handicapped for lack
of newspaper information. My Honourable friend, Mr. Desai, who for
some reason is rather amused at that—professed to read from the States-
man’s account this morning; but not very accurately. I will read the very
words of the newspaper’s account: ;-

“Bhe said she was passing near the Delhi Cloth Mills in the morning when one
of them (one of the two policemen) held her by one shoulder and the other by

her other. She pointed out to them that they could arrest her, but had no right
to touch her.”

Mr, M, Asaf Ali: That was an assault and an indecent assuult.

Mr. J. A, Thorne: I leave it to the House to decide whether that vm:g
unsensational aceount, which I understand to indicate that she considere
that the technical requirements of an urrest were exceeded, that is to say,
she was referring to the terms of section 46 of the Criminal Procedure Code,
~—whether that is computible and reconcilable with Mr. Asat Ali’a descrip-
tion. Bir, I have here a stutement made by the officer responsible, and 1
hope I may be permitted to refer to that:

“The Assistant Superintendent of Police and the Traffic Inspector arrived at the
above place and found a large crowd collected. It was attempting to dissuade
employees inside to abandon work. A few policemen had already been posted there
and with their help the crowd was cleared to one side to allow free access and exit
to and from the works. About two minutes later Bhrimati Satyawati accompanied
by Birla millhands and others arrived and came right up to the gate.”

What follows I will not read because it may prejudice the trial. But
the gist of it is that the Assistant Suvperintendent of Police counridered
thut she had committed an offence and found it necessary to arrest her:

“The crowd swarmed round on both sides and there was the ponmsibility of an
ugly scene. The Assistant SI:{wl‘intendent. of Police laid hiy hand on her shoulder
and told her that she was under aurrest. On this some of her followers ran forward
and the Traffic Inspector placed his hand on her shoulder and indicated that she
should stand near the gate until a police lorry should arrive from Bubzimandi. Bhe
told him not to touch her and he left her alone. The crowd was then quietly pushad
back but portions commenced to throw brickbats. The police party was a small one
and no further action could be taken until a lorry with a small reinforcement of
police arrived. Mcanwhile the crowd continued to stone the police. On the arrival
of the lorry the crowd was pushed hack to s distance of 1560 yards and the prisoners
were taken away in the lorry.”

That statement gives the correct facts and it corresponds to the lady's
own statement so far as we know it. I do not think that the circumstances
sre such that a very great deal of passiog should be aroused upon the facts
us they have happened.

Now, Sir, the next reference is to deliberately insulting the National
Congress Flag, and here we have Mr. Asaf Ali as an eye-witness. I listen-
ed with attention to his speech and I found it extremely difficult to find
what precisely Mr, Asaf Ali saw with his own eyves; what he saw, what he-
presumed to have happened from what he saw after it had happened, and
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what he did not see at all. However, may 1 refer to a statement of the

‘SBuperintendent of Police, who was on his way home after patrol at about
8-20 Am.:

“I noticed a saloon car with a small Congrees flag on the bonnet. There were
other people about, one man with a C flag on a long pole and another with
red fags. As there was a fair crowd about, I got down to enquire if there was
anything the matter. Some patrolling police came up at the eame time.snd I noticed
the red flags lying on the ground. I ordered them to be left alone and removed Ly
whoever owned them. There was & slight confusion in the crowd and they were

ossibly dropped. When the crowd cleared I noticed the small flag gone from the
Eonm:(tl of the car. I cannot say how, as my attention was taken up by the wonfusion
around.

Maaawhile Mr. Asaf Ali came up and demanded to know in an extremely cver-
bearing manner why the police were acting in so provocative a fashion. He started
to threaten to report me to Sir Henry Craik and to raise questions in the Aum\:&
on tke conduct of the Delhi Police and myself, telling me to be careful. I igno
his threats. The Deputy Hu}gerinbendent. of Police had meanwhile arrived and
had moved on a portion of the rrowd which had collected while he was argning. No

violence was used by the police, and on any ordinary day no notice would be taken
of the incident.’

I may say that, in conversation with me, Mr. Scott said that he re-
collected saying to Mr. Asaf Ali at that stage—'‘You too had better be
eareful’’, or something to that affect.

I did not understand Mr. Asaf Ali to assert positively that anything
which might be interpreted as an insult to the Congress flag was done by
Mr. Scott, or in his presence or with his connivance. But if the allegation
is that anything of that sort was done by Mr. Scott or with his knowledge
or connivance, I have his authority to say that it is untrue that the flag was
reinoved at his instance or that it was trampled upon by his orderly; that
it is untrue that his orderly dragged down the pole of the flag.

Mr, M. Asat All: Does he deny?

Mr, J. A. Thorne: I have found it extremely difficult to make out what
the assertion is. However, I submit that there is no case to meet. These
are all the incidents that have been slleged ; and Government cannot admit
in any way that the officials of the I.ocal administration have behaved in
uny manner other than one which does them great credit.

Mr. D. K, Lahiri Chaudhury (Bengal: Landholders): Shame, shame.

Mr. President (The Honourable 8ir Abdur Rahim): That kind of expres-
sion cannot be allowed. The Honourable Member knows that.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
5e madan Rual): 8ir, 1 own to a considerable degree of surprise
B at the manner in which Mr. Thorne put forward his last plea
that this Government cannot admit—I want you to note it—that this Gov-
-ernment cannot admit that any of its officers acted in a manner so as to
deserve censure. I should certainly have expected a gentleman in his
position to have been more honourable and frank after admitting the facts
than to put a gloss on them and attempt a defence of Government. It
seems to me that none of the material facts have been denied by Govern-
ment today and the House must remember the background of - these
incidents. This morning, a newspaper, not too friendly to the nationalists
iin this .country, reported that throughout (Ve length and breadth of this
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country peaceful hartals have successfully taken place as a8 protest against
the inauguration of a disgraceful subterfuge in the form of the Government
of India Act of 1935, but added to thut is the fact that three days before in
the House of Commons, when Mr, Butler replied to 8 question as to the
ordained hartal—if that expression has any meaning in it—he said: ‘‘Yes,
the Government are aware of the ordainment of the Congress and Govern-
ment are also aware that it is a method by which protest is usually
expressed against wrong measures in India.’’ If that is what the Under
Becretary of State said in the House of (lommmons, you can easily
understand the desire on the part of those dressed in little authority in
this land to be able to report that their apprehensions were incorrect,
that it was a failure and that people hugged this great Constitution
in this land. Without remembering that background, you ecannot
understand these incidents and you cannot appreciate them. I am quite
certain that even Mr. Thorne, if he were the actor in this scene, would
have judged very differently but he realised that you must dissociate the
background, treat these as if they were two trival incidents and lull this
House into a belief {hat we are a set of fools and cannot understand the
significance of these things.

We are of those who believe that the world will somneday come to the
recognition that force is not & method by which national disputes will be
settled. Therefore, while they may have force behind them, they may
laugh at us, pacifists, but I wish to live and hope to live until the laugh
is turned against them when the great holocaust takes place next year or
the year after or earlier than that in their own land. I hope they are
waiting to see what it is not to disturb peaceful men but to respect them for
nct using the strength which they possess. That is a state of mind which
it is impossible to bring home to the mind of men who had exercised un-
disputed sway, acted insolvently for half a century and more. They cannot
realise that sometime a tide in the affairs of men will come and that we
shall demand the respect that is due to yourself in your own land and in
other lands. It is a thing of which you cannot make light. Even if there
were a single flag called the National Flag, it has more than mere political
significance for us. They do not understand that. They cannot understand
it. To them, after all, the Union Jack may be a matter of political inde-:
pendence. To us, the National Flag stands for something very much
higher and for a very good reason, We are not yet free and yet in that
fluz we see not merely the freedom to come but the sign of the great peace
by which the world will be ruled in times to come. To us, therefore, it is
much more sacred than a political symbol, for which men may die and men
may surrender. To us, it stands as a sacred symbol not merely of India
but of the world to come but if they believe in machine guns, aeroplanes
and every other engines of force. let them laugh, but let them also remem-
ber that we in this land are made of sterner stuff, that we have faith in
what we do, faith in our methods and that we shall stand by them in the
teeth of their laughter, until some day, their own contempt and their own
laughter will be a canker in their own souls. The Congress Flag was taken
off from the bonnet of the car of a Congress worker and the Superintendent
of Police was idly looking on—that was the account he gave, but he was
able to say no more. He does not and cannot contradiet what our friend,
Mr. Asaf Ali, has told us. We are told that he did not see it. I dare say,
be did, but T would not judge about that. 8o far as T am concerned, I will
say this, that so far as T am aware, a peaceful citizen of Delhi, a highly
respectable citizen owning several shops in several parts of this City, came
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to me two days ago for advice, The Assistant Superintendent of Police
went to him and said: ‘‘Mr. So and So, are you going to close’ 'your
shop?’’ He said: ‘“Yes, why not?’’ ‘‘But why should you? You have
the whole Police at your back.”” He said: ‘‘No, I wish to close it, because
I wish to close it, and what face can I gshow to my countrymen, if T don’t?"’
After all, there is such a thing as public opinion which in this country is
regarded s oppression, the freedom to commit suicide, the freedom to
commit traiterous acts. I take it that that is the kind of freedom which
the police was out to enforce. Otherwise what was the need of all these
cautions snd posters, of all the military appearance and show against one
of the most magnificient meetings that has ever been held in this city
since the year 1019. Where was the need for that show of force? It'is a
matter of no consequence. They can maintain their force, but we will baulk"
them of the pleasure of using it by the methods that we have deliberately
adopted: Then comes the account which he coldly gave of the manier in
which two men behaved—it does not matter to which race they belonged—
it is & matter of no consequence to me. He would have known if he had
only cared to inquire that she was the granddaughter of Shraddhanand, &’
most respected citizen of this City and this lund. She is a young lady
who had been five times to jail, so that the police are not unaware of her
antecedents in the national cause. This lady was not going to shirk or run
away from any arrest. She was prepared for the consequences of her action
which was undoubtedly misinterpreted, but that is for the Police Magistrate
who tries it, Later on, two men, one after the other, put their hands on
her and tried to keep her in that condition and it is seriously stated in this
House that it is not an act of outrage. I dislike to put that question and
1 hate it, but he must understand that even if & hundredth part of that
occurred to any woman in his land or, for the matter of that, to any
Englishwoman in this land, then even the cold Mr. Throne would have
Leen boiled up to a point where ha would nut bave been able to make a
epeech. I confess the officials here Lave reached a stage where callousness
is the rule of their life where others are concerned.

Sir, if this i3 the standard by which we are to he indged, we refuse
to be 8o judged so that the two incidents, which are not sought to be
justified so far as the facts are concerned, because in the one case there
is no denial at wll but there is a halting explanation and an ubsence of
knowledge, on the part of whom?—these two incidents are there. Sir,
the incidont was reported to me immediately it occurrsd and I rang up
Sir Henry (raik in response to the request of my friend, Mr. Asaf Ali.
So far ne what occurred belween us -is concerned, I won'i tell this House
because he is not present here, but I will say this in corroboration of what
sccurred thut the incident was related to me in all its details at the very
time, within n few minutes of its occurrence, from the Congress House
itseif. Wthether it was represented to others or rot I do not care, I
think mysclf that the testimony of an Honourable Mermber of thie House
corroborated by another who was there within a few moments of its oceur-
rence is worth & million times more than any statement of any other kind
(Heur, hear.) If, therefore, other police-men in other cities did not insult
women and did not tear up the national flag, it is not to {heir credit but
it is to the credit, as my Honourable friend, Mr. Aney, pointed out, to
the spirit by which now inoves this country, inspired as they are by the
teachings of Lhe great saint. (Hear, hear.) 8ir, vou must recnguize that.
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the rarity of the instanoces is not besause of their fofbearance or kindness.
In fact it is obvious from the manner in which tho police in.the City
proceeded with their agents provocateur right through the City throughout
the previous week, that they wanted blood, but they did not get a taste
of it, and that iy their despair. (Hear, hear.) It only thows that what
they could not do, to their credit, they could do Lhat, to their disgrace.
~8ir, T support the motion. (Loud and prolonged Applause.)

- Honourable Members: The question may now be put

.. Mr, T. Chapman-Mortimer (Bengal: European): Sir, in the circum-
stances in which this House is discussing the motion now before us, it is
perhaps natural that some Honourable Members rhould give n somewhat

" exoited eaprension to their feelings, but I hope, Sir, that T may be able to
follow the admirable restraint of the speeches of mv Honourable friend, *
the Maulana Sshib and my Honurable friead, Mr. Thome. T trust in
anything T have to say, my Honurable friends opposite will recognize
that we too have a cage.

Mr. 8. Satyamurti: Who are you? Are we opposite to you? Are you
the Government?

Mr. T. Chapman-Mortimer: T did not suggest that; I an: not speaking
for the Government. My Honourable friends here challengad the Euro-
pean representatives in this House, they accused ws of a lnek of chivalry,
we have becn called liars and dishonourable men, and. other thinge:

Mr. 8. Satyamurti: Who said so? _
M:. T. Ohapman-Mortimer: My Honourable. friemd there.
_An Honohrable Member: He did not say so.

Mr. T. Chapman-Mortimer: I beg your pardon, but he cortuinly eaid
that: we. trould be lacking in chivalry if we could not support this rovtion.

Anl,;!;dnourlble !omt:_or: That will depend upon. your vote.

- 'Mir. Presidemt (The Honourable Bir Abdur Rehim): Iet there be no
interruptions, '

Mr. T. Chapman-Mortimer: Sir, I entirely agree with 1y Honourable
friend, the Leader of the Opposition, when he says that this discussion
ig pointless and useless unless it is. considered in regard to the background
in' the country today. 8ir, the circumstances in which we 1nvet tonight
are. without precedent possibly in-the history of the world. In no other
country, I beiieve, has there been such a situation, and coming us I have
cowe recently from Germany, France and Italy and-hLaviag seen sornething
of whut hapjens in other countries when ladies, howecver high in rark,
do things whieh are against the Government of the dwy, T think, I'know
what T am talking about. 8ir, I was in Germany, when 2 lady, a countess,
was behended because she offended the Government of the day (Voices:
“0Oh. Oh!"")--If Honourable Members will bear with me for one moment,
—1 wil' only say that, whereas in these other countries, vou have seen
acts of vivlence and abominations such as. we have never seen here wnd 1
‘hope we bhall nevet see here in spite of what my ITonourable friend. the
Leadsr' cf the> Opposition, said. when be -talked nboat .2 holeonust,—
whatever that may mean. e e
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Mr, Bhulabhai J. Desal: I meant ‘‘in Europe, in Westorn countries’';
vou ought to have understood it.

Mr. T. Chapman-Mortimer: I hope we may not see such scenes in this
country. [ entirely agree with him and other speakers when they say that
the main reason for the peaceful conduct of procassmns and demonstra-
tions verterday is due to the action and preachings of Mr. Gandhi. (Hear,
hear.) 1 entirely agree that Mr. Gandhi's teachiag has contributed to-
wards the peuceful progress from one state of affairs, where a country
is governed by u bureaucracy, and by another country, to 1 stete of affuirs
where that conntry governs itself. With that, I entircly agree, but T also
suggest, and I would beg some of my Honourable frieads copposite to con-
sider this point, that, though T do not speak for the Government and,
obviously, ennnct speak for the Government, I do suggest that the Govern-
ment of this country also deserves some credit. (Veices: ‘‘Oh, Oh, Oh,

Oh!') Yes, they do! And, not only in this case, Lut in raspect cf a
great 1aany other matters as well. Sir, if the police and the Government
were really as bad as some Honourable Members make thera out to be,
if they constantly put forward agents provocateur and mean to stir up
strife in order that they may then put in troops or police to beat down
innocent people who have been so stirred up. as it ia alleged, surcly they
would have done all that. .

An Honourable Member: But they have done that over and over again |

Mr. T. Chapman-Mortimer: Not yesterday; we «are discussing yester-
day! (Lnughter.) If they were really as bad as all thot, if it is true that
neglizont cfficers are invariably called back quietly and warned without
censura, things would have been different, and then there :nigzht be some
substance in this motion, but I submit that when you crnsider this amaz-
ing situntion ir which we appear to have had only one amall incident to
talk about, that I suggest is a very remarkable thing, however much some
Honourable Members may dislike what was alleged to huve taken place.
(An Honourable Member: ““There are many others also”’.) We are not
discussing others: I have not heard that suggested by other ¢peakers. I
corue now o the second part of this motion whera it deals with a delibe-
rute insult to the National Congress flag. Well, Sir, T was nnt present,
and I know nothing about the faucts of the case whatever. (4An Honour-
able Member: ““Then don't talk’’.) I may know nothing about the facts of
the case (Laughter), but I do know this, that, until the Congress Party
can get the other parties in this country to agree as to what is or is not
the naticual flag of India, they cannot olaim that, however much they
may admire the Congress flag, that flag represents anything more than
the ciablem of their own particular party and their friends. They cannot
claim it as the flag of the Indian nation.

Mr. 8. Batyamurt: It has behind it twenty million voters!

Mr. T. OChapman-Mortimer: But you cannot suggest that vou are the
“‘nation”’? M. Honourable friend cannot suggest that his is the only party
in this nation? (Interruptions.)

Mr, President (The Honourable 8ir Abdur Rahim): The Honourable
Member should be allowed to go on. Honourable Me:nbers have made
their gwn «peeches, but they were not interrupted like this.
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Mr. Bhulabhai J, Desai: But, how can we otherwise take objection to
u speech of this kind? How could we anticipate such a violent distortion
of truth which we are being treated to, vis., that this national flag does
not represent the Indian nation. e

Mr. T. Chapman-Mortimer: I must really ask the Leader of the Oppo-
sition not to suy that—he called me a liar, and I object.

8everal Honourable Members: No, no, he has not said that.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Meruber has not used that word.

Mr. 8. Batyamurti: ‘‘Gulity conscience’’. (Laughter.)

Mr. T. Chepman-Mortimer: If he did not actually use the word ‘liar’,
he certainly iuplied that T was at the best a pretty cheap sort of chap.
That is the least I cun say. Nevertheless, in spite of what Honouruble
Members cpposite may claim, there are parts of this couniry, which will
shortly be withir. the Federation, where the Congress flag is not even al-
lowed to be shown at all. (4n Honourable Member: ‘‘Which is that part
of the country?’’) Mysore, and there are no doubt other parts of the
country. I am merely pointing that out to prove that you eannot claim
it is more than a party flag.

. Finally, I come to the remarks of the Honourable Member who sits
behind me and who also comes from the same province that T comne from,
He charged the Europeans with callousness and as lacking in welf-respect
and that generslly we had fallen very far from tvhe standards and ideals
of cur forefathers. I emphatically deny that. I am just poing to point
out that Honourable Members cannot maintain thut we wre lacking in
chivalry or in self-respect or in honour when you will see ur voting as we
ghall do on this motion. As I have said, if ladies of whatever degree take
part in public life, whether it is in Assemblies like this, where one is open
{o l-¢ called ell sorts of names, or whether it may in other splieres where
they nra hundled by men, roughly as they suggest, cr merely have a
hand heavily laid on their shoulders, they do so at their own risk and they
cnnnot in frirness claim to have all the benefits and ndvantages of what
i known in woedieval language as chivalry. After all, women uare some-
times rather difficult to deal with. We all know that. No woman is more
difficult to deal with than a woman who is aiding &nd abelting Iaw-
brenkers. (Interruptions.)

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member necd not take notice of these interruptions.

Mr. T. Chspman-Mortimer: I say that when a woman comes inty
public life of that sort, she must do so at her own risk, and however
much we may deplore what happened to her, T suggest that if you are
going to ruake appeals to chivalry, then ladies muat withdraw from the
public arena and should confine themselves to their proper sphere. 1
oppose the motion.

Bevera] Honourable Members: The question may now be put.
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8ir Cowasfi Jehangir (Bombay City: Non-Muvhammivlen* Urban)! Sir,
I am serc every ome of us has listened to every una of the Honourable
speakers with a considerable amount of attention and T may also say that
every one of us wants to do the right thing. T was, therefors, very anxious
to hear the Honourable Member who represents Govsrnmens. The issues
before us are not difficult to understand. We are not d=aling with compli-
cated questions of law. We are dealing with fairly simple facts and,
having to denl with such simple facts, I consider that I am.slso capable
of expressing sn opinion. Now, 8ir, there are two issues before us.” The
first issuc is: Did a police man, it does not matter who he way, take. & flag
off from a private motor car and trample .it under [vot? ~That is the first
issuc. There may be difference of opinion as to whother that was an out-
rageous act, whether it was an amazing act, whether it was an act done
in the performance of his duty, whether he was out to ammuse the public
roundabout.-—there may be differences about that. = But the issue is:: Did
be take off a flag which was on a bar as is usually stuck o: the care of
Honourable Members opposite? Did he take off that flag and did he
trample:it under foot? Well, Bir, we have an Honourahle Member of this
House who says that he saw it done. (Some Honourable Members: ‘‘No.
he did not say that.’") I beg your pardon. What he said, then, was that
the flag was immediately brought to him after this act had been done and
he came down lo investigate. I am now told that there ure several -eye-
witnesses Lo this incident. The fact also remains that the message ex-
plaining this incident was conveyed to the Leader of the Opposition very
soon after it is alleged to have happened. Well, Sir, the evidence that
has been brought forward by my Honourable friend, the represeptative
of Government, is that the officer denies that he cver {aok off that flag
from the bonnet of the motor car or trampled it under foot or inatigated
such nn aclion or saw such an apt being done by any of his subordinates.
Thercfore, we bave here a statement of facts corroborated by witnesses also
who are outside this House and who are able to testifv to it. But we have
the denial of the officer who is accused. It is left to Honourable Members
to decide us to whose word they will accept.

Now, &ir, a; to the importance and the gravity of (Lie offence. Tt may
not be the rational flag of my Honourable friends opposite. 1t is not my
national flag. My Honourable friend, who has just spoken from the Furo-
pean Group, does not admit that it is a national flag but he wnust admit
that it is an emblem respected by millions in this country todey. ~ (Hear,
hear.) That is & fact that cannot be denied. Tf a Government officer
or a non-official took a revered idol from a temple and threw it under foot
and was accueed of doing 8o and it was proved that he h:d done 8o, then
I am certain every Honourable Member opposite wonld &y that he ‘had
done u verv indiscreet act, an act that must rouse the feclings of many
who do not even profess the religion to which that idol belonged and it
would ocortainly rouse the feelings of people who worshipped that idol.
Therefore, those of us who do not worship idols cannot estimate the feel-
imga of people who worship an idol. I think my Honournble friend does
not really realise or has come to a proper judgment as to whal other
Honourable Members and millions of other people of this country fesl
when' their £acred emblem—it may be only a piece of cloth—is treated
in the manner they believe and allege it wae.trasted. ..Undaybiedly their
feelings would bo roused. Now, Sir, we are passing through very oritical
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times, and I aru sure we are going to pass through more and more crivienl
times in the near future. T teke it and T must admit that I éannot but
come to the conclusion that this incident did taks place. It msy have
heen done on the spur of the moment, it may have been indiscreet. The
officer who 'did it may not have realired what ho was deing, but that it
was done and thut it did hurt the feelings of a large number of people is
the -conclusion I have come to. I would, therefore, appeal to my Honour-
abla friends opposite to try and realise that in these critical times, such
action ‘on the part of their officers should be strongly condenmed (Hear,
hear), and unless that condemnation comes frem Government, such acts
will be repeated and will do niore damage in the future than they have done
today. We have seen in the pust, and in our -experience a great deal
of bloodshed due to an indiscreet act perhaps of o Govermment officer,
gometitnes of u non-official. which roused the religious {celings of another
eante or community. What appeared to a man to he an innocent aot
hos been taken offence at by a whole community und it has been resented
by n whole community and the reeentment hes taken the furm of riot
ending in bloodshed and a great deal of trouble. ‘We have scen that in the
past in ordinery times. ‘But now if an act of this sort is to be allowed
to talte place without condemnation it is a very serious rontter. Of course,
my Honournble friends opposite may say that they do not balicve that it
has taken place and that the officer denies it. T would ask :‘themn to reflect
a little bit over this question. But naturally I do not sny that the officer
in this case dcliberately is denying something that Lie did. I ara not say-
ing that; but naturally he is inclined to give as good an explanation us he
possihly ean. That is only human. We have got to judge for oursclves.
If there is sirong evidence on this side that there was such an incident,
it must be discouraged, that is the point, now and in the future, Sir, Ihave
had experience of intimidation, by my Honoursable friends to my right in the
past. (Laughter.) I know very well what that intimidation 1aeans, amd |
know how it car: be done and with what success it can .he done, .«nd slso
know. how helpless the police can be when such intimidation takes placoe as
a mass moveinent. I know that and I can quite undersland the Gowern-
ment dosiring to proteot those who do not wish to be intimidated and I
would be the first to comrplain on the floor of this House and in the publie
if any Government whether it be this or the future Government of Honour-
able Members sitting to my right, if they refuse to protect the people, men
and women .in this country, who do not want to be intimidated and who
want to stend on their rights and who are forced by any organisaticn to
do things they dc not want to do, and T would expect a Government if it
be the government of the opposite benches or of tho henches to my right,
to protect thesc people againet any mass organization or intimidation. But
that is n very different thing to an officer taking an emblem which is after
all greatly reapected by millions of people, from the bonnet of a motor
car and throwing it on to the ground deliberately. Such actions do un-
doubtedly rouse the feelings of resentment. Well, Kir, in thesa civeum-
stanoes. whilo strongly condemning the intimidation thet takes place,
knowing that it does take place and strongly condemming it—and baving
nothing to do with these hartals and not approving of these hartals with
my Honourable friend, the Maulana, T cannot but say that any officer who
acts like this ought to be taken to task and it ought to he seen to by the
guthoritice that no officer in the future will take the Jiberty of wo acting.
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(Hear, hear.) Unless that is done, there will be more trouble in store for
all concerned. I know that my Honourable friends wili ssy that I am
simply taking the word of my Honourable friend to my right against the
words of the officer in question. I am not doing that. I am weighing
things. 1 have never seen this officer. I have never leard of this officer,
and 1 do not know anything about him. I have dwring my career met
many excellent police officers for whom I have the grestlest respect aund I
have nothing to say against this particular officer, I do nat know him, but
weighing a1l the evidence as I see it today, I have come {o the conclurion
that this occurrence did take place whether with his knowladge or without
his knowledge, it did take place, and now is the proper time to condemn
it One condemnation of this sort may help a greai deal in the future.
(Henr, Licar.) Let it be neglected, it will give encourngement to others
to act in a similar way, condemn it straightaway :nd a great deal of good
might arise. This is one of those questiona on which, I, for one, am cer-
tainly not excited, my passions have not been roused. I desire to respect
the feelings of others as T hope they will respect mine. (Hear, bear.) Tf
my religious feelings are hurt, I trust my Honourable friends to my right
will come to my rescue, just as if their religious feelings are hurt, if their
sentiments are hurt, if they have a case, it is8 our luty to say so and give
them moral support.

Now, Sir, as to the question of this distinguished lady worker in the
Congress cause, may I say thal T have seen in other parts of the world
ladies who tuke part in politics being dragged by their feev and {hrown
out. T have seen it with my own eyes.

Mr. 8. Batyamurti: In which country?

Bir Oowasil Jehangir: In England, in France, T have peen it. I have
seen womcen treated, in & way my Honourable friends in {kis iruse would
eall, brutul. T am inclined to agree with my Honourable friend who spoke
for the European Group that if ladies showed a desire to tanke part in
politics, they must take the rough with the smgoth and if this lady was
a little roughly handled, she should not worry about it. But if she war
ill treated unnecessarily, then I agree with the Honourable Member wha
snoke from thce Government Benches that such ‘reatment is worthy of
condemination. But it is not quite clear to my mind as to how she was
treated.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's tinie i up.

Several Honourable Members: The question may now be put.

The Honourable 8ir Frank Noyce (Leader of the House): Sir, my
days in this country are numbered and so are my days in this Flouse. 1
had hoped that it would be possible for me to get through my five vears
of office without intervening in a debate of this character. I had hoped
to keep that record until the end, but I cannot allow the speech of the
Honourable Member who has just spoken to pass without some com-
ment from one who finds himself in the unenviable position of ten.porary
Leader of this Assembly. My Honourable friend, Sir Cowasji Jchangir,



MOTION FOR ADJOURNMENT. 2825

appears to me to have based the whole of his speech on an entirely
'wrong assumption, and that has vitiated the whole of his argument. As
P inderstood him, hée suggested that the senior Buperintendent of
Police removed the flag himself.

" Bir Oowasji Jehangir: I did not say that. I said the allegation .8
that he may have done it, he may have instigated it or he muy have
ween it done by some officer of his own. That is what I said the sllega-

dion is.

The Honourable Bir Frank Noyce: If that is so, it makes my lionour-
.able friend's speech so much the worse. He says the senior Superin-
tendent may have done this, he may have done that. It is ulleged he
may have done it, he may have instigated it, he may huve seen it done.
©On what basis did he bring this charge against this officer? If my Hon-
ourable friend, Mr. Asaf Ali, had seen anything done, I should have been
content to accept his evidence. But all that we have is hearsay cvi-
dence that there was some sort of a scuffle in which a flag wae removed.
There is no evidence whatever that the senior Superintendent removed
the flag himself or saw it done or knew anything about the way
which it was done. These are the facts. @ The senior Super-
intendent has definitely denied that he knows anything about it. And
I submit, Sir, that we on this side are justified in accepting thal denial.
There is no clear evidence as to what happened; and we all know per-
fectly well what different accounts are given of incidents that oeccur
when there is commotion of this kind and when feelings are running
high. We have heard something about eye-witnesses, but wo have not
Eﬁn told who they are or what measure of credence cap be attuched tn

em. :

Mr. M. Asat Al: Greduates of Cambridge and Oxford. "

The Honourable Bir Frank Noyce: So much for the, incjdent of the
flag. I am prepared to agree that, if this flag was wilfully removed by
any officer of Government or any member of the police, that ‘would huve
been 8 provocative act which at a time like this would deserve severa

robation. But I submit, Sir, that there is not a scrap of ‘evidence
that’ that waa the oase, . : : :

A8 regards the case of the lady against wham undue force is illaged
to have been used, that has been sufficiently dealt with by my Isonour-
able friends, ' Mr. Uhupyman-Mortimer and ’Sir Cowasji Jehangir: As: far
as one can gather from such evidence ag’is available, it is 3 question
of how long two hands were laid upon two shoulders. [ think, Hir, it
is perfectly clear from the lady’s dwn statement that no unduc force
was used. As has been said in the course of this discussion, if ladies
engage in politics they have to run the risks incident thereto. '

I do'sulmit, Sir, that we are in danger of losing perspeélive this
afternoon, and I should like to bring the House back to. reality. I
think my Honourable friends opposite,wsmasll blame to themn from their
point of view,—havé teken advantage of two small incidenta;. they may
agree with meor pot'buf they are two very small incidensh. They bave
taken advantage of thoss' twd small incidents to raisé’'a discussion vary-
ing over a very wide field, and I should like to brifig the House hadk to
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the terms of the motion. The terms of the motion are to censure Govern-
ment for their action in regard to these two cases. 1 submit there is
no justification whatever for that. Nothing has been establisbed in re-
gard to the senior Superintendent; and I am quite certain that at any
other time than this when tempers are apt to bs frayed and passions
are high, the other incident would have passed without any ecommeunt of
anv kind or description. I submit, Sir, that far from Government or their
officers deserving censure, they ought to be congratulated on their-
successful handling of yesterday’s proceedings. (Applause.)

Several Honourable Members: The question may now be put.

Mr. President (The Honourable 8ir Abdur Rahim): The question isx
“That the question be put.”

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:.
“That the Ascembly do new adjourn.” '

The Assembly divided:

AYEE5L

Aaron, Mr. Bamuel. Joshi, Mr. N. M.
Ahsan, Maulvi Muhammad Kailash Behari Lal, Babu.
Aney, Mr. M. B, Khan Sahib, Dr,
Asaf Ali, Mr, M. Labjri Chaudhwry, ‘Mr. D. K.
Ayysngar, Mr. M. Ammthuuyunm Lalchand Navalraj, Mr.
Agbar Ali, Mr. Muhammnd . Laljee, Mr. Husenbhai %ﬂ“mﬂ&-
Banerjes, Dr. P, Maitra, Pandit ‘Lakshmi
Bhagavan Das, Dr Malsviya, Pandit Krighns Kant,
Chaliha, Mr. I\dld:ﬂ. i ﬁmpl BQTEII, (;hl';ll’
Cht.ﬁop.dhg‘l T Amgrendra udeljar, Mr. C. Muthurangs.

e Muhammad Abmad Kazmj ql‘u.
Chettur ‘Mr. T. 8. Avinashilingsm. Murtuza Bahib Bahadur, Hn vi
Das, Mr. B. Pant, Pandiy:
Das, Mr. Basanta Kumar, Parms Nand, Bhai.
Daita, Mr Akhil Gﬁlngﬂ Raghubir Narayan Singh, Olowdhri..
Desai, Bhulabimi ! ﬂngl, Pm! ‘N.. &
D-hmuth Dr. G V. Hohn Lal.
Easak Sait, Mr, H. A, Sathar ‘H, 4 m; m;}),
Gadgil, M. N V. tlumm 1
Gauba, Mr. K. L. : ytmu i,
thmddin. Mr, M. :
Ghulam Bhik Nairang, Byed. Shnnm Ah l!sula.n;
Qiri, Mr, W. V. heodaas Dlﬁ l&h _
Govind Das, Seth. Singh. glzﬂl }‘ir U ;nm
Gupts, ‘Mr. Shanshism Sing i i r. Anggra yan.
Hal:u Raj, Baizada. Bmh.n Mzr, Batya Narayan.
Hosmani, Mr, B. K, Sinha, Mr. Bhri Krishms.
Ismsil Khan, Huji Cleudhary Bom, Mr. Burvya Kuswsr,

, Muhammad, Bri Prakasa, Mr.
gadhelr&r.con.”‘ : gwAl BB,Illt. -
shangir, way arma, Mr. B. B.

Joyendra Biagh, Birdar.



MOTION FOR ADJOURNMENT. 2627

NOES—40.

Abdul Hasmid, Khan Bahadur Sir.

Ahmsnd Nawaz Khan, Major Nawab
ir.

Aikman, Mr.

Bajpai, Bir Glr]a Shankar.

Bansidhar, Rai BSahib.

Bhide, Mr. V. 8.

Buss, Mr. L. C.

Chanda, Mr. A. K.

Chapman-Mortimer, Mr. T.

Dalal. Dr. R. D.

Ghuznavi, Bir Abdul Halim,

Gidney, Lieut.-Colonel Sir Hemsy.

Griffiths, Mr. P. J.

Grigg, The Henourable Bir James.

Hudson, B8ir

James, ‘Mr. F.

Jawahar Slngh Sardar Bahadur
Bardar Sir.

Lal Chand, Captain Reo Bahadur
Chaudhri.

Lalit Chand, Thakur.
Lloyd, Mr. A. H.
Mackeown, Mr. J. A

The motion was adopted.

Mehta, Mr. 8. L.

Mencm Mr. K. R.

Metcalfe Bir Aubrey.

Mukhariee, Rai Bahadur Bir BSatys
Charan,

Nagarkar, Mr. C. B

Naydu, Diwan Bahadur B. V. Sri

Hari Rao.

Noyce, The Honourable Bir Frank.

Rau, Sir Raghavendra,

Roughton, Mr. N. J.

Row, Mr. K. BSanjiva.

Roy, Mr. 8. N.

Sale, Mr, J. F.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan, Captain
Sardar Sir.

Spence, Mr, G. H.

Thorne, Mr. J. A.

Tottenham, Mr. G. R.

Witherinpton, Mr. C. I:I

Zafrullah Khan, the Honourable Bir
Mphammad.

e

The Assembly then adjourned till Eleven of the Clock on Saturday, the

3rd April, 1987.
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